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Joint Committee Inspection Report

Hon’ble NGT (CZ) vide its order dated 11" August, 2023 in O. A. 61/2023 (CZ) in the matter of
Anupam Kumar Patel V/s State of Madhya Pradesh &Ors.has constituted a Committee comprising
(i) CPCB, (ii) Integrated Regional Officer, MOEF&CC, Bhopal, (iii) Collector, Rewa and (iv)State
PCB to visit the site, look into entire complaint, collect relevant information and submit fresh
Report within one month. The background and relevant extracts of the order dated 11" August,

2023 are furnished below:

The Original Application No. 166/2023 under Sections 14 and 15 of National Green Tribunal
Act, 2010 was registered on a letter petition dated 07.10.2022 received from Shri Anupam
Kumar Patel, Dainik Media Auditor, Press Karyalaya, Rewa, State of Madhya Pradesh for the
matter related to M/s Astha Stone Crusher at village Bhaluha, Tehsil Raipur-Karchuliyan,
District Rewa, State of Madhya Pradesh which is located in agricultural land within a thickly
populated area, causing heavy pollution and damaging the environment as also the health of
the local residents.

Taking suomoto cognizance ,Hon 'ble NGT Central Zone vide its order dated 24-05-2023 in this
matter constituted a joint committee comprising ofMadhya Pradesh Pollution Control Board
and District Magistrate, Rewa for collecting relevant information includingextent of
environmental damage caused and subsequently submit a factual as well as action taken report.

Not satisfied with the report of the joint committee due to confusions, superficial, and lack of
detailing of entire facts, NGT Central Zone passed the following order on 11-08-2023 (enclosed
at Annexure- 1), the excerpts from the order are reproduced below

“4. Joint inspection report prepared by Joint committee of Dr. Pushpendra Singh,
Regional Officer, MPPCB, Rewa and Mr. P.S. Tripathi, SDM, Raipur Karchuliyan, Rewa
representative of Collector has been filed. It shows that illegal mining has been carried
out in area and still mining leasers have been granted to incumbents who are operative
mines but have no consent to from State Pollution Control Board.

5. However, Report is very confusing, superficial and does not give a clear picture of the
entire facts. We, therefore, find it appropriate to appoint another Committee comprising
(i) CPCB, (ii) Integrated Regional Officer, MOEF&CC, Bhopal, (iii) Collector, Rewa and
(iv) State PCB. 6. CPCB shall be the nodal agency for compliance of this order

7. The Committee shall visit the site, look into entire complaint, collect relevant
information and submit fresh Report within one month.

8. We also direct M/s. Astha Construction and Minerals (Stone Crusher) through its
proprietor Shri Santosh Sharma, village Bhalua, Tehsil Raipur Karchuliyan District
Rewa; M/s. Narmada Dhoka Patthar, Patiya, Murum, Gitty, vrilage Bhula, Tehsil Raipur
Karchuliya District Rewa to be impleaded as respondents no. 3 and 4.

Joint Committee inspection Report of NGT case 0A-61/2023 (CZ) Page 4

151



9. State of Madhya Pradesh through Chief Secretary and Collector, Rewa shall be
impleaded as respondents no. | and 2.

10. MPPCB shall be impleaded as respondent no.5 A- 1_

11. Registry shall issue notices to all 5 respondents who may file response within two
weeks after receipt of notice”

In compliance of the directions issued by the above order dated 11" August, 2023, a committee

comprising of following nominated members was constituted:

S. No. Name of Department Name of Committee Member

1. | Representative of Regional Office, | Dr. H.V.C. Chary Guntupalli, Scientist
MoEF&CC, Bhopal (MP) ‘E’/Additional Director

2. | Representative of Collector, Rewa, | Sh. Shailendra Singh
(MP) Additional District Magistrate,

Rewa, M.P.

3. | Madhya Pradesh Pollution Control | Dr.Pushpendra  Singh,  Regional
Board, Rewa, (MP) Officer

4. | Madhya Pradesh Pollution Control | Sh. AadeshShrivastav
Board, Bhopal. (MP) Superintendent Engineer

5. | Central Pollution Control Board, | Sh. Milind Kumar Nimje
Regional Directorate, Bhopal, (MP) Scientist ‘C’

Copies of the nominations received from different departments are enclosed at Annexure- 2.
CPCB being the Nodal Agency in this matter, coordinated with all the concerned departments and
after preliminary discussions, it was decided to schedule the site visit on 31.08.2023. Accordingly,
a letter dated 25.08.2023 (Annexure-2) was issued to all the committee members and the applicant
Shri Anupam Kumar Patelintimating the date of site visit.On the day of the visit, all Committee
Members and other stakeholders were present and it is pertinent to mention that the complainant
was also present during the said visit.

Therefore, the details of officials and applicant/petitioner present during the site visit to Stone

Crusher and adjoining mines on 31.08.2023 are as follows:

i.  Dr. H.V.C. Chary, Scientist ‘E” MoEF&CC, RO, Bhopal (MP)
ii.  Sh. Shailendra Singh, Additional District Magistrate, Rewa (M.P.)
iii.  Sh. Milind Kumar Nimje, Scientist-C, CPCB, Regional Directorate, Bhopal (M.P.)
iv.  Sh. AadeshShrivastava, Superintendent Engineer, MPPCB, Bhopal
v.  Dr. Pushpendra Singh, Regional Officer M.P. Pollution Control Board Rewa (M.P.)
vi.  Sh. P.S. Tripathi, Sub Divisional Magistrate, RapurKarchuryanDistt: Rewa
vii. ~ Sh. R. K. Dixit, Mining Officer, Rewa
viii.  Sh. RoolalUikey, Tahsildar, Raipur —KarchuryanDistt: Rewa
ix.  Dr. Ashok Tiwari, Junior Scientist, MPPCB, Rewa
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X.  Sh. Anupam Kumar Patel, Applicant/Petitioner
xi.  Sh. Santosh Sharma, M/s. Astha stone Crusher, Bhalua- Ramanai

The attendance sheet is attached as Annexure- 3.

This report is being filed by the aforementioned Joint Committee after conducting the field visit
on 31% of August, 2023, looking into the issues raised by the Complainant and after due

discussions withlocal stakeholders.

A. Background and Specific Issues in this matter:-

1. The applicant has mainly alleged that there is a stone crusher namely 'Astha Stone Crusher’
operating illegally at village Bhalua, Tehsil Raipur Karchuliyan District Rewa, state of Madhya

Pradesh, causing heavy pollution and damaging environment.

2. The Complaint and subsequent judgements have highlighted the following concerns:

Complaint

Issues Raised

Complaint Letter Petition
dated20.10.2022 with reference to
M/s Astha Stone Crusher, Village
Bhaluha, Tehsil Raipur-Karchuliyan
District-Rewa, M.P.

Illegal operation of M/s Astha Stone Crusher
at Village Bhaluha, Tehsil Raipur-
Karchuliyan District-Rewa, M.P. located in
agricultural land within thickly populated
area, running for the last 11 years in violation
of environmental norms causing pollution and
serious health hazards to local residents and

damage to natural environment.

. The said crusher had obtained lease dated

08.10.2021 by Mining Department but prior to
this illegal mining of Bhaluha pahadi was
carried out on 5 acre flat land of pahadi
converting it totally a mine. The pahadi is a
religious significance, is now on the verge of

extinction due to illegal mining activities.
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B. Factual Observations:-

154

The details of all mines and crushers associated with M/s. Astha Stone crusher along
with the regulatory approvals obtained by them are tabulated at Table -1 below:

S. No.

Name & Address of
Crusher/Mine

Name of lease
holder
&sanctioned
Khasra No.

Area

Status of CTE/CTO

Status of EC

Production
Capacity

M/s. Astha
Construction&
Minerals ( M/s Astha
Stone Crusher),
Khasra No. 224/1
rakwa, Village
Ramnai, Tehsil-
Raipur Karchuliyan,
District-Rewa, M.P.

Shri Santosh
Sharma  (Stone
Crusher)

Khasra No.
224/1

0.060
Hectare

e Proponent applied for
CTO vide letter dated
10.08.2010 and initial
CTO obtained from
MPPCB vide letter
dated 02.11.2010 and
is valid for one year
from the first day of the
month of
commencement of
production. Application
for CTO renewal made
vide letter dated
11.11.2013. CTO
renewal  issued by
MPPCB vide letter
dated 03.04.2014 for
the period 01.02.2012
to 31.01.2015 (under
Air Act).

e Application for CTO
renewal made vide
letter dated 27.09.2022.
CTO renewal issued by
MPPCB vide letter
dated 11.11.2022 for
the period from
11.11.2022 to
31.01.2025 (under Air
& Water Act)

Copies of all CTOs are

attached as Annexure- 4.

Not
Applicable

10000
MT/Year

M/s Astha
Construction&
Minerals (Mine),

(@) Shri Santosh
Sharma
Khasra No. 310

5.0 Acre

o Application for CTO
submitted on
18.07.2008. Initial CTO
obtained from MPPCB
vide letter dated
14.08.2008 for the
period from 14.08.2008
to0 31.01.2009

o Application for renewal

10000
MT/Year
manual
mining
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of consent submitted on
11.11.2013 and the
consent to  operate
granted by MPPCB
vide letter dated
03.04.2014 for the
period from 01.02.2012

t0 31.01.2015
Copies attached as
Annexure-5 EC Issued on
(b) Khasra No. 10 H 06.04.2023
224/1kha/1, U ha NO Copy 4241
224/1kha/3, ngTcTi:é%Ie attached as | Cum/Year
224/1kha/4, i
224/1Kkha/6. date Annexure-6
224/1khal7, 08.10.2021
224/1kha/11 &  Valid
date
07.10.2031

B.1. M/s Astha Cons. & Minerals (Stone Crusher):

During the field visit of Joint Committee on 31%August 2023, it was observed that stone crusher
was found closed. The said stone crusher was sealed on 04.07.2023 by the SDM, Raipur-
Karchuliyan. Copy of letter is attached as Annexure-7.

Following are the specific observations during visit:

a. M/s Astha Cons. & Minerals (Stone Crusher) had obtained the first Consent to Operate
from Madhya Pradesh State Pollution Control Board vide letter dated 02.11.2010 and is
valid for one year from the first day of the month of commencement of production. The
Consent to Operate was subsequently renewed vide letter dated 03.04.2014 for the period
01.02.2012 to 31.01.2015 for three years. Again the consent to Operate was renewed vide
letter dated 11.11.2022 for the period from 11.11.2022 to 31.01.2025. Copy attached as

Annexure-4.

b. It was noted that M/s Astha Stone Crusher is situated at village Ramnai not village
Bhaluha Tehsil Raipur- Karchuliyan Distt. Rewa. Copy of Mokha Panchnama is
enclosed as Annexure-8.As per order dated 09.07.2007,lease holder Shri Santosh
Sharma has been directed to pay Rs. 4500/- as premium for the diverted land (i.e., the
land on which the crusher was located) of 0.060 ha from agriculture to non-agriculture

use. Copy of relevant document related with payment of premium for the diverted land
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on which crusher was located is attached as Annexure-9.Crusher is away from 200
meter from abadi and 600 meter away from Maa Karmasan Devi Temple. A copy of
declaration letter from Patwari, Ramnai is attached as Annexure-10.Also, the said stone
crusher was granted Letter of Intent (LOI) for 10 years for mining of 1.0 hectare area at
Village Ramnai, Tehsil-Raipur Karchuliyan, District-Rewa, M.P. in the khasra
number:224/1(kha)l, 224/1(kha)3, 224/1(kha)4, 224/1(kha)6, 224/1(kha)7 and
224/1(kha)11 respectively but bhupravesh was not issued by the Mining Department,
Rewa to lease holder. LOI dated 08.10.2021 granted by Collector office (Department of

mines) for the 1 ha stone mine is enclosed at Annexure-25.

c. Based on the site inspection undertaken on 15.04.2023 and 09.05.2023,MPPCB vide
letter dated 12.05.2023 issued closure direction to M/s Astha Construction & Minerals
(Stone Crusher) for failure to comply with various pollution control measures and
mining provisions, the details of which are mentioned below:

i. No water sprinkling arrangement during the operation of crusher
ii. No permission for stocking of stone.
iii. Not obtaining consent for the mine

Copy of the closure notice is attached asAnnexure-11.
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QL LOCTION OF SANTOSH SHARMA

VLLAGE RAMN
HHSRANG 224/teto
AREAD DM HECT
STATUS -CANCELLED

Mining Lease area of Sh. Santosh Sharma
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B.2. M/s Astha Cons. & Minerals (Mines)- 5 acre lease area:

During the site visit of Joint Committee on 31¥August 2023, it was observed that the 5 acre mine

was non-operational. Following are the specific observations w.r.t. said 5 acre mine lease area:

a. The lease was allotted to Shri Santosh Sharma, at village Bhaluha, khasra no. 310
rakwab.00 acre area by the Department of Mines, Rewa 0n19.12.2003 for a period of 05
years, i.e., 19.12.2008. The said lease was further renewed on 01.06.2010 for further 05
years(i.e., up to 31.05.2015) based on the request from Shri Santosh Sharma vide letter
dated 09.01.2008. Copy of initial allotment and subsequent renewal are attached as

Annexure-12.

b. It was noted that the first Consent to Operate was obtained from Madhya Pradesh
Pollution Control Board vide letter dated 14.08.2008 for the period from 14.08.2008 to
31.01.2009. The Consent was renewed vide letter dated 03.04.2014 for the period of three
years, i..e, from 01.02.2012 to 31.01.2015and copy of the Consent is attached as

Annexure-5.

c. As per the records furnished by the Collector office (Mining Department, District
Rewa), the said mine was operational during the period 10.01.2004 to 09.01.2009 and
24.07.2010 to 23.07.2015. Copy of the communication dated 09.05.2023 from District
Mining Department addressed to MPPCB is attached as Annexure-13.

d. Production details from the said mine lease area as furnished by the local mining

department are tabulated below: Copy Enclosed at Annexure-26

S.No. | Year Production in m?
1 2010 1000
2 2011 250
3 2012 1050
4 2013 1398
5 2014 500
6 2015 0
Total 4198
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B.3. M/s Astha Cons. & Minerals (Mines)- 1 ha lease area:

During the site visit of Joint Committee on 31%August 2023, it was observed that the 1 ha mine was

non-operational. Following are the specific observations w.r.t. said 1 ha mine lease area:

a.

Joint Committee inspection Report of NGT case 0A-61/2023 (CZ) Page 13

The mining lease was granted to Shri Santosh Sharma at village Ramnai, Tehsil-Raipur
Karchuliyan, Distt-Rewa at Khasra no. 224/1(kha)l, 224/1(kha)3, 224/1(kha)4,
224/1(kha)6, 224/1(kha)7 and 224/1(kha)11rakwa area for 01.00 hectare.

After scrutiny of office records, a case of illegal mining was registered against Shri Santosh
Sharma and a fineof Rs. 1.00 lac was imposed. Copy of notice issued by Mining
Department, Distt. Rewa, M.P. vide letter dated 03.04.2019 is attached as Annexure-14.
Accordingly, an amount of Rs. 1.00 lakh was deposited by Shri Santosh Sharma through
Challan dated 08.04.2019.

Based on the application dated 15.03.2021 of Shri Santosh Sharma, fresh lease was granted
for khasra no.224/1(kha)l, 224/1(kha)3, 224/1(kha)4, 224/1(kha)6, 224/1(kha)7 and
224/1(kha)11 rakwa area 01.00 hectare by Mining Department, Distt. Rewa vide letter dated
16.05.2023, from 16.05.2023 for a period of 10 years. Copy of office order dated
16.05.2023 issued by District Mining Department, Rewa is attached as Annexure-15.

Accordingly ,M/s Astha Cons. & Minerals (Mines) obtained a fresh EC from SEIAA vide
letter dated06.04.2023. Copy of the EC dated 06.04.2023 is attached as Annexure-A6.

As per the office records available at MOEFCC, RO Bhopal, the project proponent has not
submitted any six-monthly compliance report. Moreover, the initial documentation like
intimation to gram panchayat, advertisement in news papers regarding grant of
environmental clearance in compliance of the conditions stipulated in the environment
clearance dated 06.04.2023 are yet to be submitted.

Till date Bhu-pravesh has not been granted by district Administration. Hence, no mining

was permissible for the project proponent in the said lease area even after the grant of EC.

Sapling plantation (approx. 40-50 nos.) was seen recently undertaken within the lease

boundary and in the crusher area and the same needs to be further strengthened.
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QL LOCTION OF SANOSH SHARMA

VILLAGE BHALUA
KHSRAND 910
AREA2 073 HECT
STATUS .LAPSE

QL LOCTION OF NARMADA DHOKA

VILLAGE BHALLIA
KHSRANG 310
AREA 1.000 HECT

B STATUS -CANCLLED
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B.4.

M/s Maa Narmada DhokaPatthar, Patiya, Murum Gitty, Utkhanan Karya
Vikraya Sahkari Samiti, Ramnai, Distt Rewa
The lease area with Khasra No. 310/1 (1 ha) was allotted to M/s Maa Narmada Dhoka

Patthar, Patiya, Murum Gitty, Utkhanan Karya Vikraya Sahkari Samiti, Ramnai, Distt Rewa
at village Bhalua, Tehsil Raipur Karchuliyan, District Rewa, for the period of 27.03.2023 to

26.03.2033. Copy of lease allotment letter dated 30.01.2023 is attached as Annexure-19.

M/s Maa Narmada Dhoka Patthar, Patiya, Murum Gitty, Utkhanan Karya Vikraya Sahkari
Samiti, Ramnai, Distt-Rewa at village Bhaluha, Tehsil Raipur Karchuliyan, District Rewa,

obtained EC from SEIAA on 10.01.2023 (Copy attached as Annexure-20).

The firm obtained the Consent to establish order from Madhya Pradesh State Pollution

Control Board on 28.02.2003 (Copy attached as Annexure-21).

As the office records available at MOEFCC, RO Bhopal, the project proponent has not
submitted any six-monthly compliance report. Moreover, the initial documentation like
intimation to gram panchayat, advertisement in news papers regarding grant of
environmental clearance in compliance of the conditions stipulated in the environment
clearance dated 10.01.2023 are yet to be submitted.

Till date Bhu pravesh has not been granted by district Administration. Hence, no mining

was permissible by the project proponent in the said lease area even after the grant of EC.

No greenbelt was seen in the mine lease area

B.5 Other illegal mining related activities in the surrounding

area:

During the site visit, the officials of the Mines, Distt. Rewa has informed that the local people are

also digging the copra material (in small amounts) from the mines for their local construction use

and the same observation was made by the joint committee as well. Besides, the above said mining

activities, the joint committee also observed huge mine pits around the hillock and on top of the

hillock and it was informed by the mining department that the material mined out was used for
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construction of highway. However, no regulatory permissions / documentation provided by the

local mining authorities in support of the material mined out.

C. Action taken by various departments:

As per the records of MPPCB and District Mining Office, Rewa, following actions have been taken

by various departments:

a.

C.
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MPPCB vide letter dated 12.05.2023 issued Closure direction to M/s Astha
Construction & Minerals (Stone Crusher) for non-compliance with pollution control

measures. Copy of the closure notice is attached asAnnexure-5.

The details of sanctioned / operational mine leases allocated in the village Ramnai and
village Bhaluha along with details of action taken against illegal mining, transportation
and storage of mineral in the area were provided by the Department of Mines, Distt.
Rewa in the letter dated 07.07.2023 addressed to MPPCB. Copy of the said letter is

enclosed as Annexure-16.
Action against various mine lease holders in the area:-

Department of Mines, Rewa, M.P. had issued a Show Cause notice vide letter no. 1693
dated 26.05.2023 to Shri Santosh Sharma at village Ramnai Tehsil Raipur Karchuliyan
Distt. Rewa at khasra No. 224/1 (kha)/1, 224/1 (kha)/3, 224/1 (kha)/4, 224/1 (kha)/6,
224/1 (kha)/7, 224/1(kha)/11for violation of various general conditions. A copy of the
Show Cause notice dated 26.05.2023 is attached as Annexure-17.However, the
leaseholder not responded against this Show Cause notice issued by Department of
Mines, Rewa, M.P. Accordingly, Department of Mines, Rewa, M.P. issued a lease
cancellation order on 09.08.2023. A copy of the lease cancellation order is attached as

Annexure-18.

. The lease area withKhasra No. 310/1 (1 ha) was allotted to M/s Maa Narmada

DhokaPatthar, Patiya, Murum Gitty, Utkhanan Karya Vikraya Sahkari Samiti, Ramnai,
Distt Rewaat village Bhalua, Tehsil Raipur Karchuliyan, District Rewa, for the period
of 27.03.2023 to 26.03.2033. Copy of lease allotment letter dated 30.01.2023 is
attached as Annexure-19.M/s Maa Narmada DhokaPatthar, Patiya, Murum Gitty,
Utkhanan Karya Vikraya Sahkari Samiti, Ramnai, Distt-Rewa at village Bhaluha,

164



Tehsil Raipur- Karchuliyan, District Rewa, obtained EC from SEIAA on 10.01.2023
(Copy attached as Annexure-20). The firm obtained the Consent to establish order
from Madhya Pradesh State Pollution Control Board on 28.02.2003 (Copy attached as
Annexure-21).As the said leaseholder has not complied with various general terms and
condition of lease, the Department of Mines, Rewa, M.P. had issued a Show Cause
notice vide letter no. 2016 dated 14.06.2023 for violation of general terms &condition
to M/s. Maa Narmada Dhoka Patthar. Copy of Show Cause notice is attached as
Annexure-22.However, the lease holder not responded against the said Show Cause
notice. Accordingly, Department of Mines, Rewa, M.P. issued a lease cancellation
order on 09.08.2023. A copy of the cancellation order is attached as Annexure-23.

d. For the conservation and rejuvenation of hills located at village Ramnai & village
Bhaluha, Tehsil- Raipur, Karchuliyan, Distt.-Rewa, M.P.the Department of Mines,
District Rewa, M.P., vide letter no. 2914 dated 25.08.2023 (Copy attached as
Annexure-24) had issued the following direction as given below:.

» Conservation and rejuvenation of hills located at village Ramnai & village
Bhaluha, Tehsil- Raipur, Karchuliyan, Distt.-Rewa, M.P.

» To ensure demarcation of private land for encroachment-free land.

» Obstruction of the kaccha rasta to prevent unnecessary movement in the hill
area.

» Plantations of local species for the development of adequate green belts.

D. Assessment of Environmental Compensation:-

The penalty for non-compliance of the consent conditions and illegal activities by the M/s. Astha

Stone crusher and its associated mines in the area is calculated as per the details mentioned below:

The Environmental compensation is based on the EC policy framed by the CPCB in
compliance of order 31.08.2018 in O.A. 593/2017.

The joint committee based on its understanding has amount to be imposed as penalty on non-
compliance of the consent conditions/ show cause notices.

The particulars defined under penalty formula are below for the area under concern i.e. stone

crushers, Raipur- Karchuliyan Distt: Rewa

Joint Committee inspection Report of NGT case 0A-61/2023 (CZ) Page 18
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EC=PiXxNXRXxSxLf

Pollution Index for crushers: 80@ (Red Category)

N= Number of Days

Non-compliance period: The first day when consent was invalid to the last updated status on
compliance

R (Rupees) :Rs. 250

S (Scale of Operation): Factor for scale of operation: 0.5

Varied based on the consented capacity@

(@ Scale of operation of stone crusher was taken as defined in CPCB) comprehensive
Industry Document Series COINDS/78/2007-08 on Stone Crusher (Feb 2009)

Small scale : 3-25 TPH (factor for scale of operation is : 0.5)
Medium Scale : 25-100 TPH (factor for scale of operation is : 1.0)
Large scale : 100 TPH (factor for scale of operation is : 1.5)

The daily hours of operation of a stone crusher were taken = 10 hrs

LF (Location Factor): 1.0 (based on the population of the city/town as per the census of
India falls under less than 1 Million population) Nearby city Rewa population is 2.37 lakhs
(2011 census)

Total Days of operation in a year were taken = 225 days@ 19 days per month
(Note : The days of non-compliance were calculated based on maximum 225 operational

days in a year).

Joint Committee inspection Report of NGT case 0A-61/2023 (CZ) Page 19



A. The Environmental Compensation days calculation of noncompliance of
M/s. Astha Stone Crusher.

S. Name of the stone | 1st Day | Last day of | Total Number of | Remark
No. | crusher violation Reported days of non-
observed Status compliance
1. | M/s Astha Cons. & | 01.02.2015 | 01.02.2022 1575 ---- Annexure—
Minerals  (Stone | 02 02,2022 | 02.11.2022 171 EC-I
Crusher),
at Village Ramnai, 03.11.2022 | 10.11.2022 08
Tehsil-Raipur
Karchuliyan, 15.04.2023 | 15.06.2023 38 -—-- Annexure  —
District-Rewa,
M' ; ctRew 16.06.2023 | 04.07.2023 09 EC-1I
Proprietor Sh. 1801 Days Operating
Santosh Kumar Stone Crusher
Sharma, Without CTO
of MPPCB,
Rewa
The unit had seized by SDM , Raipur Karchuliyan on 04.07.2023 Annexure — A7

Note: - 1. The date of CTO expired was consider as a first day violation observed. The last day of
violation action taken by Sub Divisional Magistrate, Raipur Karchuliyan was considered.

A-1. The calculated Environmental Compensation is as tabulated below:

The Environmental Compensation liable to be paid by M/s Astha Cons. & Minerals (Stone
Crusher) is calculated as under :-

S.

No.

Name of the stone

Environmental Compensation factors

crusher

Pl

N

R

S

LF

Total EC in Rs.

1.

M/s Astha Cons. &
Minerals (Stone
Crusher), at Village
Ramnai, Tehsil-
Raipur-Karchuliyan,
District-Rewa, M.P
Proprietor Sh. Santosh
Kumar Sharma,

80

1801

250

0.5

1.0

1,80,10000/-

Joint Committee inspection Report of NGT case 0A-61/2023 (CZ)
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B. The Environmental Compensation days calculation of non-compliance of
M/s Astha Cons. & Minerals (Mines- 5.0 acres)

Name of the stone Mines 1st Day | Last day of | Total Remark
violation | Reported Number  of
observed | Status days of non-
compliance
M/s Astha Cons. & Minerals | 01.02.2009 | 31.01.2012 1065 Annexure —
(Mines), 5.0 acres A5
at Village Ramnai, Tehsil-Raipur | 01.02.2015 | 23.07.2015 203
Karchuliyan, District-Rewa, M.P
Operating
Proprietor Sh. Santosh Kumar| | | s Mines
Sharma, 1268 Days | Without
CTO of
MPPCB,
Rewa

days in a year)

(Note : The days of non-compliance of mine were calculated based on maximum 365 operational

Note: - 1. The date of CTO expired was consider as a first day violation observed. The last day of

violation action taken by Sub Divisional Magistrate, Raipur Karchuliyan was considered.

B-1 The calculated Environmental Compensation is as tabulated below:

The Environmental Compensation liable to be paid by M/s Astha Constructions. & Minerals

(Mines) 5.0 acres, is calculated as under :-

Name of the stone Mines Environmental Compensation factors | Total EC in
Pl | N | R S LF |Rs.

M/s. Astha Construction & Mineral | 80 1268 | 250 1.0 1.0 2,53,60000/-
evam Mines ( 5.0 acres) Proprietor

of Sh. Santosh Kumar Sharma,

Gram & Post: Bhalua- Ramnai

Tehsil: Raipur Karchliyan Distt:

Rewa

(Medium Scale : 25-100 TPH (factor for scale of operation is : 1.0)
Joint Committee inspection Report of NGT case 0A-61/2023 (CZ) Page 21
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C. The Environmental Compensation days calculation of non-compliance ofM/s

Astha Cons. & Minerals (Mines- 1.0 ha) is furnished below:

Name of the stone Mines 1st Day | Last day of | Total Remark
violation | Reported Number  of
observed | Status days of non-
compliance
M/s Astha Cons. & Minerals | 24.07.2015 | 04.07.2023 2903
(Mines), 1.0 ha.
at Village Ramnai, Tehsil-Raipur- Mines
Karchuliyan, District-Rewa, M.P operating
----------------- without CTO
Proprietor Sh. Santosh Sharma, 2903 Days |of MPPCB,
Rewa

(Note : The days of non-compliance of mine were calculated based on maximum 365 operational
days in a year) The unit had seized by SDM , Raipur- Karchuliyan on 04.07.2023

Note: - 1. The date of CTO expired was consider as a first day violation observed. The last day of

violation action taken by Sub Divisional Magistrate, Raipur Karchuliyan was considered.

C-1. The calculated Environmental Compensation is as tabulated below:

The Environmental Compensation liable to be paid by M/s Astha Constructions. & Minerals

(Mines) 1.0 ha. is calculated as under :-

S. Name of the stone Mines Environmental Compensation factors | Total EC in
No. Pl | N R S LF |Rs.
1. | M/s Astha Cons. & Minerals | 80 2903 | 250 1.0 1.0 5,80,60,000/-
(Mines), 1.0 ha.
at Village Ramnai, Tehsil-
Raipur- Karchuliyan,
District-Rewa, M.P
Proprietor ~ Sh.  Santosh
Sharma,
(Medium Scale : 25-100 TPH (factor for scale of operation is : 1.0)
Joint Committee inspection Report of NGT case 0A-61/2023 (CZ) Page 22
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D. Recommendation:

1. Based on the calculations made at Bullet point A-1,B-1 & C-1, it is proposed to impose an
Environmental Compensation amount for non-complying with the regulatory norms as

tabulated below:

S. No. | Name of the Stone | Total EC in Rs.
Crusher/Mines
1. M/s Astha Cons. & Minerals | 1,80,10000/-
(Stone Crusher)
2. M/s Astha Cons. & Minerals | 2,53,60000/-
(Mines)-5.0Acre (2.0 hectare)

3. M/s Astha Cons. & Minerals | 5,80,60,000/-
(Mines)-1.0 hectare

2. Further, it was noted that the mining lease area of 5 acres under the purview of Shri Santosh
Sharma was valid upto 31.05.2015.Further, fresh lease was granted for khasra
no.224/1(kha)l, 224/1(kha)3, 224/1(kha)4, 224/1(kha)6, 224/1(kha)7 and 224/1(kha)ll
rakwa area 01.00 hectare by Mining Department, Distt. Rewa vide letter dated 16.05.2023,
from 16.05.2023 for a period of 10 years. However, no bhu pravesh was accorded to Shri
Santosh Sharma. Thus, there is no operational mine under the direct ownership of Shri
Santosh Sharma for the period between 01.06.2015 and 04.07.2023 (i.e., till the date of
sealing of stone crusher). Therefore, there is ample scope for Shri Santosh Sharma to
illegally mine the adjoining 1 ha lease area during the said period. However,
Environment clearance for the 1 ha lease was obtained on 16.04.2023 despite the illegal
mining noted by the SEAC in the 627" meeting on 03.03.2023. In view of the observations
noted above, it appears that the instant case of 1 ha mine operation actually falls under the
violation category of new projects where operations have commenced without EC.
Therefore, the EC granted by SEIAA vide letter dated 16.04.2023 needs to be revoked and
the case may be considered under violation category as per MoEF&CC’s OM dated 7% July,
2021(Copy enclosed as Annexure-27) for imposing penalty and calculation of damage
assessment as per the penal provisions reproduced below:

“1% of the total project cost incurred upto the date of filing of the application along with
the EIA/EMP report +0.25% of the total turnover during the period of violation”

Joint Committee inspection Report of NGT case 0A-61/2023 (CZ) Page 23
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This penalty shall be in addition to the liability for carrying out various remedial
measures, which shall be worked out based on the damage assessment for quantifying the
environmental damage caused due to unauthorized project activity as per the appraisal
process mentioned at Step 3 of the OM dated 7" July, 2021.

In compliance of the said OM, the quantification of the liability as per damage assessment
needs to be recommended by the Expert Appraisal Committee and finalized by the
regulatory authority concerned, i.e., MP SEIAA. Based on the recommendations of the MP
SEIAA/SEAC, a bank guarantee (based on the outcome of damage assessment) needs to be
submitted by the project proponent to MPPCB in accordance with the SOP of MOEFCC for
violation cases dated 21.07.2021.

3. The District Administration is required to prevent mining within 200 meters of the religious

place.

4. An adequate green belt was not found around the area. District mining authority has to
initiate the development of adequate plantations from District Mineral Fund with provision

of drip irrigation.

5. The Department of Mines should be vigilant for illegal mining in the near future. The
department should complete the demarcation of all the lease boundaries with pillars to

prevent the expansion of mining leases and the consequent illegal mining.

6. The Ramnai-Bhalua hill/pahadi may be protected through the plantation, No further mining
lease may be allotted in any kind of within 100 mt. of surrounding the hill area and
encroachment should be removed by the district administration. Further, if any mining lease

is allotted in the hill area it should be cancelled by the Department of Mines.

7. Department of mines should measure the mining lease excavation areas and identify the

material excavated and verify the permission as per mining lease quantity of material.
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8. The committee also recommends that the district administration in co-ordination with the
local mining department shall undertake a volumetric analysis of 1 ha lease area to arrive at
the volume of the material illegally mined out by the project proponent and accordingly,
implement the directions of the Hon’ble Supreme Court Order dated 02.08.2017 in WP
(Civil) No. 114 of 2014 wherein vide judgment dated 02.08.2017 has passed a detailed order
interpreting Section 21 (5) of MMRD Act and directing payment of 100% penalty for illegal
mining operations with reference to the relevant statutes as mentioned in MoEFCC’s OM

dated 04.07.2018 (Enclosed as Annexure-28).

{ ( o
g,
imje Dr.Pushpendra Singh,

v
Sh. Mind Kumar

Scientist ‘C’ Regional Officer
Central Pollution Control Board Madhya Pradesh Pollution Control
Regional Directorate, Bhopal, (M.P.) Board, Rewa, (M.P.)
/ A
-“_@.—-’” 7 (‘9&\\"& \K
i j i . H.V.C. Chary Guntupalli,
. AadeshShrivastava Sh. Shajléndra Singh Dr.' H- ; ry :
gzpe‘:iam::demrllingineer Addifional District Scientist ‘E’/Additional Director
Madhya Pradesh Pollution Magistrate, Regional Oﬁ'lcie, l\l\d/l;EF&CC,
Control Board, Bhopal. (M.P.) Rewa ( M.P) Bhopal (MP)
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Photographs

NGT caseO.A. 61/2023 (CZ)
Date of Inspection 31 August 2023

Time: 31.08.2023 12:08
Note: NGT case OA 61/20

Joint committee site visit at Bhaluha Raipur Karchuliyan with applicant Sh. Anupam Kumar Patel
& owner of M/s Astha Stone Crusher atVillageBhalua-Ramnai
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Laf 4.558853
Longitude: 81.41092 :
Elevation:361.6:23m |
Accuracy: 16.1 m ;
Time: 31-08-2023 12:58 :
Note: NGT case OA 61/202

Side over view of Mines at BhaluaPahadi
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Plantation done by SDM &Panchyat
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Over View of Mines cutting behind M/s. Astha Stone Crushers, Ramani-Bhalua

{Longnide 81 408455
[Elevation: 3616443 m
; B Fhccuracy: 2200.0m
Tme BB o Time: 31082022 1303

{Note: NGT case 04 §1/2023(CZ] Jomt Committee

Latitude: 24.557499
Longitude: 81.410823
Elevation: 361.39+30 m
Accuracy: 24.6 m
Time: 31-08-2023 13:06
Note: NGT case OA 61/20

Top View of mining area
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{rime 310820231308
e NG case 046172028

M/s. Astha Stone Crusher, Ramnal- Bhalua sealed by SDM, Karchullyan Distt. Rewa
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[Accuracy 201 m
(Time: 01002023 0908

e ey e o8 o o oA N o o
View of Plantation near Mata Karmasan Mandir, Ramnai

Latitude 24557512

‘Longitade: 81409093 o
Bevaton IEN0m 0 A
Aocuracy. 185m

Tme 010920030913 Sl L
INote karmasan temple NGT case OA |
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Discussed with Local Villager of Bhalua- Ramnai with petitioner Sh. Anupam Kumar Patel during
visit of Joint Committee on 31.08.2023
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Untitied map
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Google view Map du-r’ing Joint Committee visit at Bhalua- Ramnai Ta: Raipur-Karchuriyan Rewa
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Annexure-1

Item No.05

BEFORE THE NATIONAL GREEN TRIBUNAL
CENTRAL ZONAL BENCH, BHOPAL

(By Virtual Mode)

Original Application No.61/2023(CZ)
(Original Application No.166/2023-PB)
(I.A.No.68/2023)

Anupam Kumar Patel Applicant(s)

Versus

State of MP & Ors. Respondent(s)
Date of hearing: 11.08.2023

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL MEMBER
HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER

For Applicant(s) : None
For Respondent(s): Mr. Sachin K. Verma, Advocate State of M.P.
and BMC

Ms. Parul Bhadoria, Advocate for MPPCB

Mr. Chandra Mohan Thakur, Member Secretary,
MPPCB

Ms. Pratibha Pal, DM, Rewa

ORDER

1. This Original application was registered swo-moto on a letter
petition dated 07.10.2022, alleging that there is a stone crusher namely
‘Astha Stone Crusher’ operating illegally at village Bhalua, Tehsil Raipur
Karchuliyan District Rewa, State of Madhya Pradesh, causing heavy
pollution and damaging environment. Tribunal found it appropriate to
constitute a Joint Committee to submit a factual Report. Joint Committee
comprised of State Pollution Control Board and District Magistrate, Rewa

vide order dated 24.05.2023.
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2. However, when matter was taken up on 26.07.2023, since Report
was not submitted, hence, Tribunal directed Collector, Rewa and Member

Secretary, MPPCB to appear in person.

3. Today both are present.

4. Joint Inspection Report prepared by Joint Committee comprised of
Dr. Pushpendra Singh, Regional Officer, MPPCB Rewa and Mr. P.S.
Tripathi, SDM, Raipur Karchuliyan, Rewa, representative of Collector has
been filed. It shows that illegal mining had been carried out in area and
still mining leases have been granted to incumbents who are operating

mines but have no consent from State Pollution Control Board.

5. However, Report is very confusing, superficial and does not give a
clear picture of the entire facts. We, therefore, find it appropriate to
appoint another Committee comprising (i) CPCB, (ii) Integrated Regional

Officer, MoEF&CC, Bhopal, (iii) Collector, Rewa and (iv) State PCB.

6. CPCB shall be the nodal agency for compliance of this order.

¥ The Committee shall visit the site, look into entire complaint,

collect relevant information and submit fresh Report within one month.

8. We also direct M/s. Astha Construction and Minerals (Stone
Crusher) through its proprietor Shri Santosh Sharma, village Bhalua,
Tehsil Raipur Karchuliyan District Rewa; M/s. Narmada Dhoka Patthar,
Patiya, Murum, Gitty, village Bhula, Tehsil Raipur Karchuliya District

Rewa to be impleaded as respondents no. 3 and 4.

9. State of Madhya Pradesh through Chief Secretary and Collector,

Rewa shall be impleaded as respondents no.1 and 2.

10. MPPCB shall be impleaded as respondent no.5.

(5]
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11. Registry shall issue notices to all 5 respondents who may file

response within two weeks after receipt of notices.

I.A.No.68/2023:

12. Since Smt. Pratibha Pal, Collector Rewa is present, this application

has rendered infructuous. Dismiss accordingly.

13. List this case on 26.09.2023.

Sudhir Agarwal, JM

Dr. Afroz Ahmad, EM

August 11, 2023

Original Application No.61/2023(CZ)
(Original Application No.166/2023-PB)
MK
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Email ’ Milind Kumar Nimje

A-2
Fwd: Compliance of order dated 11.08.2023 in 0.A.No0.61/2023 titled as Anupam
Kumar Patel Vs State of Madhya pradesh & Ors.

From : HVC Chary Guntupalli <rowz.bpl-mef@nic.in> Thu, Aug 24, 2023 11:55 AM

Subject : Fwd: Compliance of order dated 11.08.2023 in 2 attachments
0.A.N0.61/2023 titled as Anupam Kumar Patel Vs
State of Madhya pradesh & Ors.

To : Pentani Jagan <cpcb.bhopal@gov.in>, cpcb bhopal
<cpcb.bhopa\@gmail.com>, Collector REWA
<dmrewa@mp.gov.in>, ms msoffice <ms-
mppcb@mp.gov.in>, it mppcb
<it_mppcb@rediffmail.com>, Milind Kumar Nimje
<milind07.cpcb@gov.in>,

- poulamichakrabortyp@gmail.com

:

b,

aad feid 17.08.2023 1 WIfey Registrar -NGT, Bhopal (ngtczbbho-mp@gov.in) &

T gRIgs ¢ Prad OA NQ.61/2023(CZ) ¥ e omew faAT 11.08.2023 1 ICH
R ST STaq ST I U Y HHbY par g |

Wﬁw@wﬁaméﬁéuﬁmﬁﬂmmwﬁa I & I
¥q 39 Pl ¥ (.ﬁ.@.ﬁ.@.ﬂmww‘@’ﬁﬁa%@wmm% 1
G%T#awmﬁﬂﬂum?Néiﬁﬂnﬁnwﬁﬁﬂ%-
TS - 9990517580
$0a g S - hve.chary@nic.in

YU

Regional Office

Ministry of Environment, Forest & Climate Change,
Bhopal, Madhya Pradesh

(0) 0755-2466525

(F) 0755-2463102

From: "Registrar NGT, CZB, Bhopal" «cngtczbbho—mp@gov.im

To: "Pentani Jagan” <cpcb.bhopal@gov.in>, "cpcb bhopal” <cpcb.bhopal@gmai1.com>,
"HVC Chary Guntupalli® <rowz.bpl-mef@nic.in>, "Collector REWA"
<dmrewa@mp.gov.in>, "ms msoffice” <ms-mppcb@mp.gov.in>, "it mppcb”
<it_mppcb@rediffmail.com>

Sent: Thursday, August 17, 2023 11:19:40 AM

Subject: Compliance of order dated 11.08.2023 in 0.A.N0.61/2023 titled as Anupam
Kumar Patel Vs State of Madhya pradesh & Ors.

Sir,
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Please find herewith attached copy of Petition and order dated 11.08.2023 in 188
0.A.No.61/2023 titled as Anupam Kurar Patel Vs State of Madhya pradesh & Ors. for
necessary action and compliance at your end. A-2

Please acknowledge receipt.

TYBTHAT] Aled / with regards,

Judicial Section
7T §¥e HT&@RUI/ National Green Tribunal,
e &F19 19913/ Central Zone Bench,

gl aa, I5q a1 TGN Ha-1/ 3" Flgor, State Information Commission
Building,

33T (38, HIUTeI.462011/Arera Hills, Bhopal -462011

wud Fav 07552575680 / Contact n0.07552575680

Pt /:
7&%
Azadik,
Amrit Mahotsay,

2@

W 20wy INDIA
Yt

SBE]
AT PSR
ONE BARTH + ONE FAMILY - ONE FUTURE

— Anupam Kumar Patel 61-2023.pdf
77 KB

- Org Application No. 61 of 2023 Pg. 1-13.pdf ~
17 MB
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However, Report is very_ confusing, superficial and does not give a clear picture of the entire
Jacts. We, therefore, find it appropriate to appoint another Committee comprising (i) CPCB,
(it) IntegratedsRegional Officer, MoEF&CC, Bhopal, (iii) Collector, Rewa and (iv) State
PCB.

CPCB shall be the nodal agency for compliance of this order.

The Committee shall visit the site, look into entire complaint, collect relevant information and
submit fresh Report within one month.
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e 3 &~ LiFE /

CPCB NS,

a=frr Ferrera, @) Annexure-3

£.5, SRR BIaH!, TR0 U,
AIITH-462016

Hon’ble NGT Case OA 61/2023 Anupam Patel Vs State of MP & Ors.
Field Visit Attendance Sheet

Date: 31 August, 2023

g

§. No. Name ' Designation Contact No. E-mail 1d Signature
1. | Sh. Shailendra Singh TADM . . N AN v N8 —> |
Rep. Collector. Rewa /
2. Dr. H.V. C. Chary, Scientist “E’
Rep. MoEF&CC, Bhopal 6\\““}%
3. Dr. Pushpendra Singh Regional Officer
(Rep. of SPCB) MPPCB, Rewa \h ¥

4. | Sh. Milind Kumar Nimje Scientist *C’ 9424440007 milind07.cpeb@gov.in )
Nodal of CPCB. RD- Bhopal M "%‘
5 i \ . 07;eﬁan
Pspovm K. fade) | Fppticam)™| 94251598 @iy oy Pinfom

2003586 -
6. Tlvedh shenma WSS B\
ScmAwL < ot 184 45394| oo o m\s .
TIPS Tt cp | 9425185783 ==
| LA T

B
|
|
|
¢ - -aanxauuy |
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REGIONAL OFFIC S

M. P, l-'(’)l;!,ll'l"l()N CONTROL, BOARD
HIG 19, NIRRT NAGAR COLONY. R} w N A86001 (M.py
IROMPPCIA FCHA2 010 Kewa Dated: OO ] ” } ’ "

M/s. Asthy Stone Crusher

{ Prap . Shyi Santosh Sha rma |

Village. -Ramnai Tah. Raipur Karchulian
District - Rews (M.P)

Consent of (he Board under seetion 21 of (he Air (Preve
Poltution) Act. 1981,

ntion and Control or
Tour applic

ittion No. Nil, dated 10.08.10

With reference (o your applic
non and Comrol of 1
(st dan ol the

DG

ation for consent of the Bouid under sectio
nllun'nn) Acl.1981, the consent 1o operate js here
month of' cop '
and conditions:

n 21 of the Al
by granted fiy One
ject 1o the fulfilimen ol

'his consent js valid for establislunent an operation 0
24 T takwn 00 Aeage ot win

Stovre ¢
H !(;mmm, Lehshu

rusher unig ay Kh.Na,
Raipur Karchuliag District -Rewq

Hiss consent i valid for produet and production o

 p .

Produci

Production capaciy
Stone Gitti .. 10,000 M1 Yr.(Ten thous

apacily of-

and Metric Tope Per year only)

dustry shall nform the

Industry  ghay have 1o

preseribed by pa Notif 2ol production
fa) Dy contamment cum suppression system i.uuluclin;t water spraying system for

the equipment or unit,
COXConstruction ol wind breaking walls ol sulfy
CIConstruction ol the metalled road with

td) Repulay cleaning angd wetling of the

2ol the green bel along

Start ol production

implement (e
cation before
L

al least one month in ady
ollowing
Commissioning

dnee.

pollution  congr) measures gy

L]

cient heigly
in the premises.

ground w
the periphery.,

ith in (he premises,
e lGirow

= SuEpended purticulate mater measured hepw
& stone crushing unit shail
s=fal per cubie meter). T

CE =1t

cen 08 mites, and () mirs,
SRS LQUIpIen of

notexceed 6i)()
Eshall ensure it the
=S conlonn o he fol]
“randad Particulate M:—lllcr[I{hnrrmnj

from any
HE /M3 (Six hundred
ambient giyp quality uf the
OWinge Jimigs

lactory premise

\\

L0 Micropran, Cu. meter
ST do-

CEMERE L T




A-4

O The suspended paotieobate matten soensured between three mtrs. and ten mitrs, from i
process equipment ol o stone crshing: vt shall not exeeed 600 pg /m3 (Six hundie
microgrmm aer cubic nicier)

I Industry shall submit six monthly ambient air quality monitoring report to the Board _
8 The mdustry shall do extensive tree plantation in and around  the lactory premises lors

improvement of the environnient i peneral, Y

O Industry shall make pucea approach road 1o {actory make boundary wall of sulficient: A

height around the prenises and install water spraying system for control of fugitive .mf'

pollution.

1O Industry shall have to submit cuvironment statement as per provisions of LI]\']I()]III:&IIF"
(Protection) act. 1986 for the previous vear ending ?I . March on or before 30" Sept g
;

every vear o the Board.

Ll he indusiry shall tahe proper action w control the noise pollution, The noise level sha
not exeeed the limit 75 dBIA| during the duoy and 70 di3{ A | during the night.
Any change in process, raw matenial used. production capacity, capital investment ete,
shadl be mtimated to the Board. For any enhancement of above prior permission of the:
Board shall he obtained. _
Board reserves the right fo amend /cancel above conditions as and when deemed
HECessdly .

This consent is valid for the stated period and has to be renewed every vear. A
apphication in this regard with annual license fee & point wise compliance of the censer
conditions shall reach this ofhice 4 months before the expiry of this consent.

-

Please acknosledpe the receipt of this leuter.

For and on behalf of the
’ M P Pollution Cantrol Board

(C.P.KHARE )
REGIONAL OFFICER
M P Pollution Control Board Rewa

: N
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'Annexure — 6’ o

VEN N0, 25027 Dated 25 | 1))

Wi N A L 0 RN 1
ANV TTON CONTROI BOARD
R T IT E  £ VOAR RTWA (ML) I8G00

LA R 0 B 1 T YO

Rewa,Date ™ 4 f p ] f{

VIZS. Asthia « nStrieron A Minerals ( Stone ( rusher)
Peow She S sl Sharng

Vil Bhaliha, Caly Ravpaekare iolian
Ehste Rown (M2
A Renewal of Cousent al the Ba
Vet TYSIL.

SOl Y our application NLO6S64 Draged 11,1 F43

ard w21 of Air {(Prevention & conteol of Pollution )

With teference v voui abow application. the consent of the Bourd L/ 7

1 A
teevention& control of Pollution » Act 198] s hereby renewed for the period of three veurs fro
OLOZ.02 o 3LOLIS subject to (e fulhillment of terms and conditions incorporated in the co t
Slicr Ko, 0830 ROSNPICBA - Crimexet Rewa deO02.01.10 issued 1o You by this oflice win
whdthonad condiion., mentiongd bellow -

P comsiont i s alid i PPORC e peicbrct o CHpUCHy ol :
Stone G PG00 NE. Y G (Len Thoosand Metric Tones P

er Year only)
ADDEFTONAL CONDL VHONS

! Widvestry shiall hive 1o e e 1y lod o

Beaton with in 03 mpaths fron he
st Containiaent cun SRR

[T

rollutivn contro| Ny
ite ot issue of (his letter,

SREON systeny inchidi
CEetsvetion of wod i SR e )

wn preseribed by !oprs
(1

N wWaler h;)l‘:l)-‘ill;.{ svsten lor the COUpme o o
M ¥ o awpss !

L EH Homaa i rowsd

i wilde i | 4% lHi,’\L'.‘\
Resubar ol 033

At WeRInge ol wround sith i the premises,
Lt o the green bels alons the prerplhie

VTR suspended particatte maricr (SPN) e

red between 03 mitrs. and 10 mirs
HTOCESS Cgmpment of the stone erusher um sall not exeeed 600 peims.

U ndustry shall submit ambient aie quality Momoring report to the
O Industry shall have 1o sbimit environmental staement
PratctiomAct 1986 Jor the year ending 31

ey

[rom any

hoard once in six months

as per the provisions of the Environmen
. At g

narel every vear on or before 3™ september (o 16y

A0 changts i precess, ras o Fatls. prodoction capacity. capit

al investment ete. shall hi
Ay enlameement of above

rrmed o e Board . by prior permission of the Board shall he

e
Pigase seknow fegdug the receipt of thas e

Forand on behalt of the
NP, Pallution control boari

nc,éimnﬁ Officer
MNP Pollution Control Board
K’Wl*\\'al (M.I")
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Annexure — X

0

NP, Pollution Control Board — Rewa
TG = 19019 0.Nchre Nagar Colony, Rews

[ o Consent Order
Chonnl ropehereswa @ myp govan & rorewn pebiredi i Leon

el
L

RED-SMALL CCA-Renewal VALIDITY (A/W):31/01/2025 CONSENT NO: PCB I1D-16939

Chutwprd No- T304, 117012022 Consent No: AW=106616

Ta,
The Occupier,
M/s Astha Construction & Minerals Stone Crusher, Category: Red/Small
Khasra. No. 224/1 Rakwa - 0.060 Hector ,
Village- Bhaluha, Tehsil- Raipur Karchuliyan, Distt - Hewa, (MP).

Renewal of Consent under section 25(5) of the Water (Prevention &Control of Pollution) Act, 1974 & under section

Subject:
21 of the Air (Prevantion & Control of Pollution) Act 1981 .

Ref: Your renewal ol Consent Application Receipl No. 1233652 Dt. 27/09/2022 .

With reference  to your above application renewal of consent is here by granted up to 31/01/2025

subject to the fulfillment of  [he tenns & vonditions Jincorporated in the schedule of the consent Issued to you by the Board

vide conaent /(CCA Operate) no:=AW-GA5/RO/MPPCB/TECH/dated 03/04/2014, along wilh the additional condilions mentioned

below:
SUBJECT TO THE FOLLOWING CONDITIONS :-
a. Location: Khasra. No. 224/1 Rakwa 0,060 Heclor Village Bhaluha, Tehsil- Raipur Karchuliyan, Distt - Rewa (M.17.)
Mobile No.7049053381. Lalitude- 24.5607 | angitude- 81.4119.

b. The capital investment in lakhs: Rs. 15.0

c. Product & Production Capaci?y:

Product ; ) Production Capacily o

| 1. Stone Gitti__ | 10,000.00 MT  Year (Ten Thousand MT /Year Only)

Noie - 1. For any change in above industry shall obtain fresh consent from the board.
The Validity of the consent is up to 31/01/2025 and has lo be renewed before expiry of consent validity. Online
application through XGN with annual licensé fees in this regard shall be submitted lo this office 6 months before expiry of

the consent/Authorization. Board reserves the right to amend/cancel / revoke the above condition in part or whole as and
when required.
Enclosures:-

* Conditions under Water Acl
* Condilions under Air Act

* General conditions
Regional Officer

MPPCB-Rewa
. Signalure N_o).\/enfied -
¢ ' Digitally Si%ggd - e i
PUSPENDRA HINGH,S.E. )
Date; 11/11/2042 02:31:10 PM PUSHPENDRA SINGH
Regional Olficer

(Organic Authentication on AADIAR from UIDAL Server)
TPAV #1D49RDYAGE
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A-4

NP Pollution Control Board — Rewa
HIEG = 190- 191 Nehea Nagar Colony, Rewa

- nml-rapd et i ov ke rorewa Bedpedil el comn

Consent Opder

1. The daily quantity af trade effloent at out fall of the unit shall not exceed 0.0 KlL/day. and the daily gquantity of
sewage at out fall ot the umt shall not exceed 0.500 KL/day

2. Trade Effluent Treatment: _
The applicant shall provide comprehensive effluent treatment syslem as per the proposal submitied to the Board

and maintain the same properly to achieve following standards

P Hetwean 55-9.0 1ns Not pxceed 2100 magi,
Suspended Solids Mot excood 100 mg/ Chiloridos Not exceed 1000 mafl.
BOD 3 Days 2760 Mot excee 30 mgll,

con Not exgeed Emgd

1Ol and grease Nat pxceed 10 mgi,

For other paramelers general standards of discharge as notified under EP Act 1986 shall be applicable.

3. Sewage Treatment :- The applicant shail provide comprehensive sewage treatment system as per the proposal submitted
to the Board and maintain the same propetly to achieve following standards-

pH Berwiren 55-90
Suspended Solids Not exceed 10 myA
BOD 3 Days 270C Nol exceed 10 magl.
cop Nt exceod 250 mgi.
i anid grease ' Pl exceesnn) 1|
Sr Water Code (Qty in kipd - Kilo Ltr per Day) WC:3.0 WWG:0.000 Water Source Remark
1 Other Water Discharne 2.00 H.00 Bore well
2 Domestic..... 1.00 0.50 Bore well

4, The effiuent shall be treated up to prescribed Standards and reuse in the process, for cooling and for green belt
devolvement/gardening within premises. Hence zero discharge condition shall be practiced. In no case treated effluent sh.

be discharged outside of industry/unit premises.

5. Any change in production capacily, process, raw matenal used etc. and for any enhancement of the above prior
permission of the Board shall be obtained. All authorized discharges shall be consistent with terms and conditions of this
consent. Facility expansions, produclion increases or process modifications which result new or increased discharges of
pollutants must be reported by submission of a fresh consent applicalion for prior permission of the Board

6. Compilation of Moniloring-

i. Samples and measurements taken lo meet the monitoring requirements specified above shall be representative of the
volume and nature of monitored discharge.

ii. Following promulgation of guidelines establishing test procedures for the analysis of poliutants, all sampling and analylica
methods used to meet the monitoring requirements specified above shall conform to such guidelines unless otherwise
specified sampling and analytical methods shall conform 1o the latest edition of the Indian Standard specifications ar.d wher
it is not specified the guidelines as per standard methods lor the examination of Water and Wasle latest edition of the
American Public Health Association, New York U.S.A shall be used.

fii. The applicant shall take samples and measurement to meet the monthly requirements specified above and report online
through XGN the same to the Board

7. Recording of Monitoring-

I The applicant shall make and mamtain online records of all information resulling from monitoring activities by this Consent.
ii. The applicant shall record for cach measurement of samples taken pursuant te the requirements of this Consent as
follows.

Consent Nas W 661G
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P 4

AMLE. Pollution Control Board — Rewa
HHEG - 190198 N elra Nagare Colony, Rewa

CEann - mopeb-resatr mpaeancin & roreswva peb@redd fmanl ongs
[%:4

Consent Order

(i) The date, exact place and time of sampling

(i) The dales on which analysis were performed
(i) Whao performed the analysis?

() The analytical technigues or methods used and

{v)The resull of all required analysis
i It the applicant moniters any Pollutant more frequently as is by this Consent he shell include the results of such monitoring

in the calculation and reporting of values required in the discharge monitoring reports which may be prescribed by Ihe Board.
Such increased frequency shall be indicated on the Discharge Maoniloring Report Form.

iv. The applicant shall retain for a minimum of 3 years all records of moniloring aclivitles including all records of Calibration
and mainlenance of instrumentation and original strip charl regarding continuous monitoring instrumentation. The period of
retention shall be extended during the course of any unresolved litigation regarding the discharge of pollutants by the
applicant or when requested by Central or State Board or (he courl.

8. Reporting of Monitoring Results -
Monitoring Information required by this Consent shall be summarized and reported by submitting a Discharge

Monitoring report on line to the Board.

9. Limitation of discharge of oil Hazardous Substance in harmful quantities:-

The applicant shall not discharge oil or ether hazardous subslances in quantities defined as harmful in relevant regulations
into natural water course. Nothing in this Consent shall be deemed lo preclude the institution of any legal action nor -elive
lhe applicant from any responsibilities. liabilities. or penallics lo which the applicant is or may be subject lo clauses.

10. Limitation of visible floating solids and toam:
During the period beginning date of issuance the applicant shall not discharge floating solids or visible foam.

11. Disposal of Collecled Solid

All hazardous waste/sludge shall be disposed of as per the Authorization issued under Hazardous & other waste Rules
2016. And/other Solids Sludges. dirt, silt or other pollutant separated from or resulting from treatiment shall be disposed of
in such a manner as fo prevent any pollutant from such materials from entering any such water Any live fish, Shall fish or
other animal collected or frapped as a result of infake waler soreening or traatment may be relurned to eaters body habitat

12. Provision for Flectric Power Failure-
The applicant shall assure to the consent issuing authority that the applicant has installed or pravided for an alternative
electric power source sufficient lo operate all facilities utilized by the applicant to maintain compliance with the terms

and conditions of the Consent.

13. Prohibition of By pass system-

The diversion or by-pass of any discharge from facilities utilized by the applicant to maintain compliance with the terms and
conditions of this Consant in prohibited except :

i. where unavoidable to prevent loss of life or severe properly damage, or

ii. Where excessive storm drainage or run off would damage any facilities necessary for compliance with the terms and
conditiens of this Consent. The applicant shall immedialely notify the consent issuing authorities in writing of each such
diversion or by-pass in accordance with the procedure specilied above for reporting non-compliance.

14. Industry/Institute/mine management shall submit the information online through XGN in reference lo compliance of
cansent conditions.

CONDITIONS PERTAINING TO AIR (PREVENTION & CONTROL OF POLLUTION) ACT 1981 :-

1. The applicant shall provide comprehensive air pollution control system consisting of control equipment's as
per the proposal submitted o the Board with reference to generation of emission and same shall be operated &
maintained continuously so as to achieve the level of pollutants 1o the following standards:

|

Cansent Moo AW
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Ay

=i Consent Order MLP. Pollution Control Board — Rewa
f HIEC - 190091 Nehra Nagar Colony. Rewa
‘: Plemebropc b resea e mpogoy & roresws pebereditindl.oonm
2OAmbent an quality at the Beundary of the ndusiiy unit premises shall De monitored and reporled to the

Board regularly on quartetly basis: The Ambient an quahity nornms are preserbed 1 Mob-F gazette notification
ne, GERMB26(E), dated: 1671 1/09. Some of the parameters are as follows

i Particutate Matter (less than 10 micron) (PN pagan® 24 Lies, basis) <100 migrograms m*
b Particulate Matter (less than 2.5 micron) (PMy: pa/m' 24 hus, basis) 60 microgram/ m?
[ Suspended Particulato matler (between 3 to10 meloers) 600 microgram/ ny?
d Sulphur Dioxide [SO2] (24 hrs, Basis) 80 inicrogram/ m?
o Nitrogen Oxides [NOx] (#4 hrs. Basis) 80 microgram/ m?
f Carbon Monoxide [CO] (8 hrs. Basis) 2000 microgram/ m*:

3. The industry shall take adequate measures for control of noise level generated from industrial activities
within the premises less than 75 dB(A) during day time and 70 dB(A) during night time.

4. The induslry/unit shall make the necessary arrangements for control of the fugitive enission from any source of
emission/section/activitics.

5 All other fugitive emission sources such as leakages. seepages, spillages ete shall be ensured to be plugged
or sealed or made airtight 1o avoid the public nuisance.

6. All the internal roads shall be made pucea to control the fugitive emissions of particulale matter generated
due to transportation and internal movements. Good housekeeping practices shall be adopted 1o avoid
leakages, seepages, spillages ete,

GENERAL CONDITIONS:

1. The nan hazardous solid waste arresting in the industry/unit/unit premises sweeping, ele. be disposed off scientifically
sn as nol ta cause any nuisance/pollution. The applicant shall take necessary permissian fram eivic anthoritios for
disposal lo dumping site. I required.

Non Hazardous Solid wastes:-
Type of waste Quantity Disposal

Scrap/ Plastic packing malerial wood, card board, gunny begs elc Sale to authorized party/As Per
GPCB. MoEF Guide fines / Others.

2. The applicant shall allow the staff of Madhya Pradesh Pollution Control Beard and/or their authorized represent-tive,
upon the representation of credentials:

a. Toinspect raw malerial stock, manufacturing processes, reactors, premises ete to perform the functions of the board.

b. To enter upon the applicant’s premises where an effluent source is located or in which any records are required to be
kept under the terms and conditions of this Consent.

> To have access at reasonable times to any records required to be kept under the terms and conditions of this Consent.

d. To inspect at reasonable times any monftoring equipment or monitoring method required in this Consent: or,

. To sample at reasonable tines any discharge or pollutants.

-~

3. This cansentautherization is lransferable, in case of change of ownership/management and addresses of new
Owner/pariner/Directors/proprietor should immediately apply for the same.

4. The issuance of this Gonsent does nol convey any property rights in either real or personal properly or any exclusive
privileges, nor does it authorize any invasion of personal rights, nar any infringement of Central, State or local laws or
regulations.

5. This consent is granted in respect of Water pollution control Act 1974 or Air Pollution Control acl, 1981 or Authorization
under the provisions of Hazardous and ether Waste (Management & Transhoundary movement) Rules 2016 only and does not
relate to any other Department/Agencics. License required from other Department/Agenicies have to be obtained by the unit
separalely and have to comply separately as per there Acl/ Rules.

Cunser )

———— =
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A4

1 Consent Order NP Pollution Control Board — Rewa
‘ e ; TG - 190 19N ehira Nagar Colony, Rewa
Ehe e A : Pt brape Peressade apeon s soreswapebeoredif bnsathoone

6. Balance consent/authonzation lee, it any shall be recoverable by the Board evoen al a later date.

7. The apphicant shall submit sueh information, forms and Iees as required by the board not letter than 180 day
prior 1o the date of expiration of this consent/authorization
8. Knowingly making any false statement for obiaining consent o compliance ol consent conditions shall resull in the
imposition of criminal penallies as provided under the section 42(g) of the Waler Act or section 38 (g) of the Air Act.
9. Aiter notice and opportunity for the hearing, this consent may be modified, suspended or revoked by the Board in whele
or in part during its term for cause including, but not limited 1o, the following -

(a) Violation of any terms and conditions of this Consenl.

(b) Obtaining this Consent by misrepresentation of failure o disclose fully all relevant facts.

(¢} A change in any condition thal requires tempovary or permanent reduction or elimination of the authonzed discharge.
10. On violation of any of the above-mentioned condilions & time the consent granted will automatically be taken as canceled
and necessary aclion will be initiated against the industry.

Additional condition:- (if any) :-

[ S.No | Nos. of Plants to be _[-:lv‘:ll'gl‘ll'll Time | Nos. of Plants Planted in " details of action taken (if |
‘ planed complianee ol consent - consent condition is not

conditions | complicd)
| § ‘ 10 L 03Month 50 ' Na ;
|

1. Industry shall make appropriate air pollution control equipment’s at jaw crusher /vibrator / screen / rotary screen
chamber & Waler sprinkling System for wetting of ground within premiscs.

2. Al the end point of dust conveyor belt, industry shall installed the telescopic chute .

3. It shall be ensured that these are always kept in running and in good working order all the time.

4. Industry shall make Wind breaking wail of 15 ft. height around Industry premises. Green belt should be developed
around the crusher .

5. Good housekeeping practice shall be adopted and all the internal metallic roads shall be made.

6. PP shall insure that SPM measured between 3-10 meters away from any process equipment of stone crushing unit
shall not exceed 600pg/M*.

7. If PP failed to comply above conditions so that consent should treated as null & void.

( Regional Officer )

¢ .
lll-.': L P

) PUSHPENDRA SINGH

(Organic Authentication on AADHAR from UIDAL Server) Regional Officer

TPAV # ID4IRDY 4G

o Wl 6
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T A-5

M.P. Pollution Control Board

E-vo Arera O olonyvParvavivan Parsar. Bhopal - 16 M

i, _A,j

W

e FORM - 1 FOR AIR CONSEN1

3 ﬁ’n’!{! (See Rule 13)

Lo be subnutied m Duphicate)
CCA-Renewal - 66560 (DRAFT COPY)

APPLICATION FOR CONSENT FOR EMISSION/CONTINUATION OF EMISSION UNDER SECTION 21 OF THE AIR
(PREVENTION AND CONTROL OF POLLUTION ACT, 1981)

Date : 11/11/2013
From: ashiha Cons. & Minerals Stan : PCB-1D : 21247

‘:!’I"‘]':;f;q} PLOT/PHASE No. Kha 310, 224/2,
© " Vill Bhaluha Th. Raipurkarchulian,
Vill Bhaluha - 486001
BIST : Rewa, TAL : Raipur, S1DC : Not In SIDC
To,

The Member Secretary,

M.P. Pollution Control Board

-5, Arera Colony

Pavyavaran Parisar, Bhopal - 16 MP

Iwe hereby apply for consent / renewal of consent under Section 21 of the Air (Prevention & Control of Pollution ) Act. 1981
to establish “operate / the industrial plant / plants owned by ashtha Cons. & Minerals Stone Mine

1o be located / located at

PLOT/PHASE No. Kha 310, 224/2,Vill Bhaluha Th. Raipurkarchulian Vill. Bhaluha Th.
Raipurkarchulian,Vili Bhaluha - 486001DIST : Rewa, TAL : Raipur, SIDC : Not In SIDC

Ihe relevant details are as under ;

o Full name of the applicant with designation and @ Santosh Sharma

*. Namcs of full time directors / partners / owners @ As per Annexure 21247 dir
with address and telephone nos.

3. Full address of the factory / industrial plant/s : ashtha Cons. & Minerals Stone Minc,
(Survey No. Village plot No. location premises PLOT/PHASE No. Kha 310, 224/2,Vill. Bhaluha Th.
ete.) with telephone / telex Nos/ Fax No. Raipurkarchulian,

Vill Bhaluha - 486001
DIST : Rewa, TAL : Raipur, SIDC : Not In SIDC

L. Date of commission of industrial plant/s or : 01/02/2010
proposed date of commissioning o
3. Plant/ project cost (Rs. in lakhs) 3l

SA Specify whether small, medinm or large scale. @ Bed - Sl
0. Total number of employees :4

7. Listof Raw materials with monthly consumption rate (M T/ iontl)

] ]‘rm!url .\‘:Iillt' | M I"iu e Ny \“.I..-I " Fag iy Faeing B i o

I Stone Boulder O faiain Povin bhisid S0

(RN I D haaeh S, H ! N
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M. P, Pollution Control

oo Arers CalonyPacyavaran Pavisar. Bhop

FORM -1 FOR AIR CONSENT

(See Rule 13)

o be submatted e Duplicate)

H-.5

Houl d

il - 6 NP

et deseription of the manufacturing process together with a flow diagram and tayout plan showing loeation of
As per the PDF attached
Details of Boilers / Heaters [ Furnaces / Generators installed in the plant.

s, stacks and any other emission painis.

emissions

wils of air Pollution conuol cquipnaent for the control of Pollution resulting from emission of poliutants frem

ewells = 1

JOapaciy o

= L ELP,

|2 We Turther declare that information furnished through this application is correct to the best of my / our knowledge.

13, Declaration

(1) I/We hereby submit that in case of any change relating to manubacturing process / product, fuel emission rate pollution
control cquipment, capacity of the plant ete. Iresh application for consenty shall be made and until such Consent is

cranted. no change will be implemented.

fry EWe nndertake to furmish any other information within one month of such mtimation received from the Board.

(1) EWe enclose here with Bank Draft No. -
& date : 11/11/2013 for Rs :800( VEZES ©

Eight Thousand Rupees Only)

FLWe hereby agree to submit to the Board, application for renewal of Consent atleast one month prior to the date of

cxpiry ol the present consent period,

Pav Remark

I Evour ol the M.P. Pollution Control Board E-5, Arera ColonyParyavaran Parisar, Bhopal - 16 MP as fees payable under

sechion 25 E'II‘“]L' Act.

Other Information :

(Mlease refer to Schedule | for the rate of consent fees.)
Details of Applicant :

Sintosh Sharma

PLOT/PTITASE No. Kha 310, 224/2,

Vill Bhaluha Th. Raipurkarchulian Vill. Bhaluha Th.
Reipurkarchulian,

Vil Bhaluha - 486001

DIST - Rewa, TAL : Raipur, SIDC : Not In SIDC

Y229218590

Accompaniments :

ViR

LRI N

Authentie Signature

AT AN

Yours faithinlly

R
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A5

M.P. Pollution Control Board
Y. Arery ( elonyParvavaran Parisar By mal - 16 MP
FORM - 1 POR AIR CONSENT
(See Ruly 13)
('to be submitted Duplicate)

|/ We have Uploaded the following PDFs !I Date [#_ iles |r§ize[kb) [#Page '
LPD - Land Possession Documents e | mins l_o | 1264 | 2 J
MEM - Member of CETP / TSDF ? Cenificate i L1 B | 0 |
SSI-SSI-IEM-C.A Certi _ | A T [
UNT - Undertaking of Non Appl_ig:uhilil);_c_}t_‘A_i_rf_Wu[g‘._rv’I']uz | .!_ | Y (| .I_ 0 |
ANN - Annual Return : Form 4 | L o 170 9 ]
APC - Air Pollution Control Measures-Details I A I
C&A - Previous Consent-Reject / CCA Order / NOC Order | I o | o i 0 |
ENV - Environment Statement , Form-V | 5 Pos r 0 0_ __l_ 0|
ETP - TP Details +Diagram | A I I

Fhising ki XK "v‘ j "
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A-5
M.P. Pollution Control Board

[:-5. Arera ColonyParyavaran Parisar, Bhopal - 16 MP

FORM-D

» 4 [See Rule 20 and rule 21
CCA-Renewal - 66560 (DRAFT COPY)

\pphication for consent to establish or take any step to establish any Industry, operation proccess or any treatment and disposal
<y wtem for discharge, under section 25 or continutation or discharge undcr section 26 of the Water (Prevention and Control of
Pollution) Act. 1974,

Date : 11/11/2013

From :  ashtha Cons. & Minerals Stone Mine PCB-TD : 21247
(Office  PLOT/PHASE No. Kha 310, 224/2,
Address) Vill Bhaluha Th. Raipurkarchulian,

Vill Bhaluha - 486001

DIST - Rewa, TAL : Raipur, SIDC : Not In SIDC

lo,

The Member Secretary, \
M_P. Pollution Control Board

I:-5, Arera Colony

Paryavaran Parisar, Bhopal - 16 MP

/We hereby apply for consent/renewal of consent under section 25 of the Water (Prevention and Control of
Pollution) Act.1974 (6 of 1974) to establish or take any step o establish any Industry or operation or precess or a
weatment and disposal system or any extension or addition to bring into use any new altered outlet for discharge of
sewaoe trade effluent*® to continue to discharge sewage/trade effluent* from land/premises owned by ashtha Cons
& Minerals Stone Mine

Ihe other Relevant details are as below.

I Full name of the applicant : Santosh Sharma
». Nationality of the applicant : INDIAN
3. Constitution Type : No Data

| Names, Address and Telephone @ Santosh Sharma (9229218590)
Nos ol Appheant

5. Address of the industry. . ashtha Cons. & Mincrals Stone Mine,
(1.ocation of unit) PLOT/PHASE No. Kha 310, 224/2,

Vill. Bhaluha Th. Raipurkarchulian,
Vill Bhaluha - 486001
DIST : Rewa, TAL : Raipur, SIDC : Not In SIhC

6. Details of Commissioning ete : 01/02/2010
7. Total number of employce 4

expeeted to be employed.

8. Details of license. it any obtained
under the provisions of Industrial
Developement Regulation Act.,

1951

Strike ot which is not refevant., A\ N

Water 1k I'I § L)
- : XTI 1
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) |
M.P. Pollution Control Board

E-5. Arera ColonyParyavaran Parisar, Bhopal - 16 MP

FORM-D !

, V.. ,,"i
. [See Rule 20 and rule 21]

0 Namwe of the person authorised to  : Santosh Sharma
sien this form (the original

authorization except in the case of

individual proprietor concern is to

be enclosed.)

10.(a) Tist of Raw materials with monthly consumption rate (Monthly Data)

(b) T.ist of Products with monthly production rate (Monthly Data)
Sr ProductName | NOoCQty | CCAQu | ApplicdQty |

I Stone Boulder o ‘ 10000.000] _ 10000.000-M.T|  10000.000] _ R
(¢) Licence or Annual Capacity of the industry , operation or process ctc.

11 & 12 State daily quantity of water in kilotitres ulilized and its source (domestic / industrial process beiier Cooling

ety

Sr Water Code (Qty in Klpd - _K_iil; L;rr.-cr -[-_):!y} | WC: l._;fwljll_i_ TWWG: O;UFF B AW_:IE[!_I_EE‘}H;C_E _  Remark - |
I Domestic Purpose - : 0.500 0.000 Borewwell § o - oo |
1 Spray in Mines - | 1.000 0.000 Borewell 1 R

13 State the daily maximum quantity of cffluents , quantity and mode of disposal (sewer or drain or river of land or lake /
pond / or estary / tidal waters / sea water / Off share) Also attach analysis report of the effluent.
Type of effluent,quantity in kiloliters, Mode of disposal.

(1) Domestic - Water Consumption : 0.500 Kls/Day , Waste Water Generation : 0.300 Kls/Day
(1) Industrial - Water Consumption : 1,000 Kls/Day , Waste Water Generation : 0.000 Kls/Day
Maode of Disposal : Industrial : Zero Discharge , Domestic : Soak Pit

Uittintate Receiving Body @ Drain

Waste Wir Discharge Pt : Na

Source of water Supply & permission obtained/Applicd for @ Borewell

(h) Quality of effluent Currently Discharged orexpected to be discharged

(¢') what monitoring arrangement is currently provided or Proposcd.

| 3A_State whether you have any treatment plant for industrial , domestic or combined cffluents,
Whether Industry is a member of CETP ? NOT

Builers=0 , DG Sets=0 , Borewells = 1, Tubewells: 0, Capacity of All = 1.0 H.P.

1313, 1f yes, attach the description of the process of treatment in brief. Attach information on the quality of treated effluent vis
4 vis the standards. State Details of solid wastes gencrated in the process or during waste treatment.

14 State details of solid wastes. Generated From process and during waste treatment.
Sr! ) Solid Waste Description [ Quy/Unit Method of Disposal _|_Method T_;f'ti.lr}&_il?il

1 Dust o | 100.000-M, T LAN OTH [LIPOTH N

Strckis ot which is not relevant,

Water - N e
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Pnaexn- 5

XGN-No.2 xp23 Dated 25311\ Y

& s

Al ot REGIONAL OFFICE
g1 M.P.POLLUTION CONTROL BOARD
HIG-190,NEHRU NAGAR ,REWA (M.P.) 486001 .

Z’I

NO,EU\I‘ /RO/MPPCB/TECH/ER2013 Rewa,Date O b R
To,
M/S.Astha Construction &Minerals( Stone Mine)
(Pro. Shri Santosh Sharma)
Vill.-Bhaluha, Th.-Raipur karchulian
Dist.-Rewa (M.P.)

Sub.: Rencwal of Consent of the board under section 25/26 of Water (Prevention &
control of Pollution ) Act 1974,
Ref .-Your Application No. 66560 Dated 11.11.2013

With reference to your above application, the consent of the Board u/s 25/26 of Water
(Prevention & control of  Pollution ) Act 1974 is hereby renewed for three year from
01.02.2012 to 31.01.2015 subject to the fulfillment of terms and conditions incorporated in the
consent letter No.1232./RO/MPPCB/TECH/EN/I1 1,Rewa dt.08.06.11 issued to you by this office
with additional conditions mentioned below :-

This renewal of consent is valid for operation of mine at Kh.N0.310,224 ka/2,Rakwa5.0Acare.
af Vill-Bhaluha,Tah- Raipur karchuiian , Distt.-Rewa, for following mining capacity :

Manual Mining of ~-10000 MLT./Yr.(Ten Thousand Metric Toncs per year only)
Stone Beulder

02. ADDITIONAIL CONDITIONS

(a) The Industry shall complete & effectively implement effluent treatment & management
system .

(b) Industry shall have to install measuring arrangement for consumption of water as per Water
cess rules 1977.

(¢) Industry shall have to submit environmental statement as per the provisions of the f'
Environment (Protection)Act 1986 for the year ending 31™ march every year on or before '
30" September to the board.

(d) Industry shall take proper action for management and disposal of solid waste.

(¢) Industry shall develop green belt and improve the house keeping with in the premises.

() Any change in process, raw material uscd, production capacity, capital investment etc. shall

be intimated to the Board. For any enhancement of above, prior permission of the Board shall be

obtained.

Please acknowledge the receipt of this letter.

For and on behalf of the

ML.P. Pollution control board

chiowt’(ﬁccr ;

M_.P.Pollution Control Board ,

{Rewu (M.1”) ;




2 o‘e
Frnex 5§ |

XGN-No.-2502.2_Dated 253114

REGIONAL OFFICE

-
MLP.POLLUTION CONTROL BOARD
HIG-190.NEHRU NAGAR ,REWA (M.P.) 486001.
) «f &
Mo 6\ JRO/MPPCBITECHIE2013 Rewa,Date ¢ > et™

Fo.
M/S.Astha Construction &Minerals( Stone Mine)
(Pro. Shri Santosh Sharma)
Vill.-Bhaluha,Th.-Raipur karchulian
Dist.-Rewa (M.P.)

Sub.:Rencwal of Consent of the Board under section 21 of Air (Prevention & control of
Pollation ) Act 1981.
i¢ef.: Your Application No. 66560 Dated T1.1 1.2013

With reference to your above application, the consent of the Board u/s 21 of Air
(Prevention & control of  Pollution ) Act 1981 is hcreby remewed for three year from
01.02.2012 to 31.01.2015 for minc subject to the fulfillment of terms and conditions
incorporated in the consent letter N0.2594 /RO/MPPCB/TECH/EN/08,Rewa dt.14.08.2008
issucd to you by this office with additional conditions mentioned below :-

his renewal of consent is valid for operation of mine at Kh.N0.310,224 ka/2,Rakwa 5.0Acare.
at Vill-Bhaluha, Tah- Raipur karchulian , Disit.-Rewa, lor following mining capacity :

Vianual Mining of 10000 MLT./Yr.( Ten Thousand Metric Tones per year only)
Stone Boulder

02. ADBITIONAL. CONDITIONS

(2) Mine shall have to implement the air pollution control measures at all sources of fugitive
cmission.

(b) Mine shall submit air quality monitoring rcport to the board annually .

(¢) Mine shall have to submit environmental statement as per the provisions of the
Invironment (Protection)Act 1986 for the ycar ending 3 1** march every year on or before
30" September to the board.

(d) Mine shall improve the house keeping with in the premises.

(¢) Mine shall madc approach road metalic 1o minimize fugitive dust emission .

() Any change in process, raw material used, production capacity, capital investment €tc. shall

he intimated to the Board. For any enhancement of above, prior permission of the Board shall

be obtained.

Please acknowledgc the receipt of this letter.
For and on behalf of the

M.P.Pollution control board
M -
3?5

I{Lfgio/r’tam!'l"li‘vr
M., Pollution Control Board Fewd

E"/ Rewa(M.1")
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Annexure-6 09

L |

Governmaent of India

G Minestiry of Environment. Forest and Chimate Change
ol (Issued by the State Environment Impact Assessment
- Al

-~ 5 | Authority{SCIAAY, MADHYA PRADESH)
z o -

ot ‘J' T

> e DT GO

o CORILORL S IALMA

VICEACH T VA TE IS BRAIRTIACARCHULION DISTRICT KEWA
(M) G4

Subyect Caant of b ovieotimental Gleirnee i G Lo e proposed Project Aclivily

"0 unider e provision of EIA Nolificaton 2006 -regarding
:l; “‘: SirfMadhn,
:b T Ihis is i reference o your apphieanon for Environmental Clearance (EC)

in respecl of project submitted o the SEIAA vide proposal number
SIAMPIMIN/AO 188472022 dated 14 Nov 20 The particulars of the environmental
clearance granted Lo the project are as below

v Int

il
o g
(r) '—-‘T" 1. EC ldentification No. FC23B00TMP184028
| I Pt i’ 2 File No. Ya41/2022
i :
i m L] g‘ 3.  Project Type N

L "li n 4, Category ) 8
ul‘: 0 5. Project/Activity including o) Miing of minerals

> v Schedule No.

b=q Ry '{U 6. Name of Project HAMNAL CRUSHER STONE QUARRY
i

m fi ¢ | 7. Name of Company/Organization  ©ANOSH SHARMA

< &8 © | 8 Location of Project MALI YA PRADESH

. O = | 9. TORDate ' In
& §
»d i
:“ "; The project details along with lerms and condiions are appended herewith from page
ay 3 no 2 onwards
. L

. L

L]
Ly =y
b (v-signed)
. i.Mujestur Rehiman Khan
\ b baiie i y Member Secretary
9&: LA - ADHYA PRADESH)

Note: A valid environmental clearance shall be one thal has EC identification
number & E-Sign generaled from PARIVESH Please quote identification
number in all fulure correspondence.

This is a computer generated cover page

] L
-G Identification No. \AL"C.?SBI}G'1 MP184028  File No. - 94412022 Date of lssie EC - DG/04/2023 Page 1 ol 10

[
%
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Cyher Treasury

Treasuries oI, Accounts
MDepartment of Finance
Govt. of MT

CYBER TREASURY

Government

TIN (Tax payment |dentification Number) /
= nrollment/Registration No. - VOLVO-EC210B

SHARMA SO SHRI

biadhya Pradesh
Head of Alc delails . 0853-00-800-0278 Concern Period
From Date: null To

Date: nuill

tame of Bank : State Bank Of India Districl Name - REWA

Bank Scroll No. 34876

Date and time of Transacltion 08/04/2019 17:00:00

Amount ;100000

Challan |dentification No(CIN) SBiNOOOE159035308042019343?6

- IKOOZWRRQ4

Bank Reference No(BRN)

Bank Scroll Date © 08042019

Amount in words One Lakh Only.

Jate: ™

Department of Finance, Government of Madhya Pradesh

Acknowledgement Receipt for Online Tax Payment to M.P.State

Depositor/Dealer Name : SHRI SANTOSHI

Address | RAJMANI SHARMA BHALUHA TEH

2 AIPUR KARCHULIYAN DISTT. REWA REWA

Cyber Receip! No. (CRN) r MPT035308042019000107

Treasury Challan number - 08533092

Note: Challan searc

h facility is available al www. mptreasury.org

Citizen Charter | Codes/Rules | DDO Help | Useful Links | FAQ | CircularsiNotifications | Download | About us | Home

My

AT DRyt ey pasiryChalhi

Arcal Events | Feedhsck| Guest Book| Cyber Treasuty | Reporis| Unique sanclion No.| Challan Search | Web Prompt| Hel

Copyrght, 2004 All right reserved with Directorato of reasuries & Accou

g agna Jesgaiijitd by A0 Lmted

hirsel s

nts, Gowt. of M P
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Anneiure-Z(l_

. Gy
2 E,‘f*‘:f% Sintuter of Government of India
oy ﬁ} L oo n sdry o} Enwronmcn{, Forest and Climate Chango
Gz 73y (lssued by the State Environment Impact Assessment
2 é By Authority(SEIAA), Madhya Pradesh)
0 <
g 1:"'1_; To,
-
Z The Director of Ms Narmada Dhoka, Palthar, Patlya, Murrum, Gilly
w SATISH MISHRA
i e ?Bkg;fiLJear Pound, Gram Chorgari, Posl Naudhiya, Rewa MP-486114 -

Subject; Grant of Environmental Clearance (EC) to the proposed Project Aclivily
under the provision of EIA Nofification 006-regarding

SiriMadam,

This is In reference to your application for Environmentlal Clearanca (EC)
in respoclt of rojecl submitted to the SEIAA vide proposal number
SIA/MPIMIN/277397/2022 dated 02 Nov 2022. The parliculars of the environmental
clearance granted to the project are as below. X

EC Identification No. o EC23B001MP121970

1.

2. Flle No. .942612022 ¥

3. Project Type Now .’

4. Category B2 438

5. Project/Activity including y 1(a) Mining of minorals

Schedule No.
6. Name of Project s Ve Bhaluha Murrrum Quarry
7. HName of Company/Organization SATISH MISHRA

nmental Single-Window Hub)

PARIVESH
-Active and Responsive Fzcilitation by Interactive,

2 8. Locatlon of Project Machya Pradesh

S| & TOR Date NIA i
m )
3 The project dstails along with terms and conditions are appended herowith from page |
% no 2 onwards. :

b= )

o (e-signod) H

tzs. Mujeebur Rehlunan Khan »

Wi | pato: 10/01/2023 Member Socretary

(Pro

SEIAA - (Madhya Pradesh)

Note: A valid environmental clearance shall be one that has EC identification
number & E-Sign generated from PARIVESH.Please quote Identification
aumber in all future correspondence.

This is a computer generated cover page.

i

£C identfication Mo - CC23BU0IMIPIZI078  Fila No, - d..mhuzz—‘mlﬁm lesuo CC - 1010172023 Pags 1 of 1
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i Annexure-z_l

Consent Order M.P. Pollution Control Board — Rewa
HIG - 190-191.Nehru Nagar Colony. Rewa
(E-mail-ropeh-rewat@ mp.govan & rorewa_pch@rediffmnl com)

VALIDITY (A/W): 19/02/2028 | CONSENT NO: | PCBID: 153513
T T Consent NesCTECTI0448

RED-SMALL- Mine |  CTE- Fresh

Oritward Nos Ii-lllh._lﬂ.'ll_]?ll.‘.',‘
To,
The Occupier,
M's Narmada Dhoka Pathar Patiya Murrum Gitty Mine - Category- RED/SMALL,
Khasra. No. 310/1 Rakwa — 1.00 Hector .
Village- Bhaluha , Tehsil- Raipur karchulian, Distt : Rewa, (MP) SIDC : Not In SIDC

Subject: Grant of Consent to Establishment under section 25 of the Water (Prevention & Control of Pollution) Act, 1974 under section
21 of the Air (Prevention & Caontrol of Pollution) Act, 1981

Ret: Your CTE Application Receipt No.1261749 Dated. 20/02/2023.

Without prajudice to the powers of this Board under section 25 of the Water (Prevention & Control of Pollution)
Act, 1974 under section 21 of the Air (Prevention & Control of Pallution) Act, 1981 and without reducing your respensibilities under the
said Acls in any way. this is to inform you that this Board grants Consent to Establish for setting up of an mine activities at Village-
Bhaluha , Tehsil- Raipur karchulian, Distt : Rewa, (MP) , Mobile No. 7987977582 .

-

SUBJECT TO THE FOLLOWING CONDITIONS :-

a. Location: Khasra. No. 310/1 Rakwa — 1.00 Hector , Village- Bhaluha , Tehsil- Raipur karchulian, Distt : Rewa
(M.P) Latitude- 24.5579 Longitude- 81.4127.
b. The capital investment in lakhs: Rs. 20.0
__Product [ Production Capacity |
Mining of Mineral | 8600.00 Cum/Year ( Nine Thousand Six Hundred Cubic Meter /Year Only) i
| {(Stone) o ' |

Note:- For any change in above industry shall obtain fresh consent from the board.

The consent (for operation) as required shall be granted to your industry after fulfillment of all the conditions
mentioned above. For this purpose you shall have to make an application to this Board in the prescribed proforma at
least two months befare the expected date of commissioning of your industry. The applicant shall not operate the unit
without obtaining consent for operation from the Board and shall not bring in to use any out let for the discharge of

effluent and gaseous emission.

Enclosures:-
* Conditiohs under Water Act
* Conditions under Air Act
* General conditions

Regional Officer

MPPCEB- Rewa
@ oipint om0 ng_nature. N}V rified o —

O Dlglta”yNS[I)%{rfd ING:H - ’."\u-u—‘-',‘
- PUSPE SE: 8 -
Dl Yim w18 Eaists Date: 28/02/2023 05:49:23 PM PUSHPENDRA SINGH

(Organic Authentication on AADHAR from UIDAI Server) Regional Officer

TPAV # 6PRYIKIIDK

257

110



( Annexure-22 }ss

‘cﬁwﬁm_ﬁw (@frer wran) forerr—dar (w7.5)

1w/ 9 0\ /@t /2023 S Rt 4] 6207
nfd, :

,5\1.1::-.1.;.‘.1;;1.1:..&;-‘\ ). ey, afooy

I ONE), Berdn. I (1A

SR » S N 7, > EN o voer s

'Q-A&:b.ﬁ.ﬂ.::3;3.\..1.1.{;:1....31.!:.11.(.2.«.(._.:-.-..3?\ AR (oI Laws
Rvw o o e o Sl e o #)

L o £ g

SR fRyarrfa wfy fd) T B UREAES IrpER Sar forer i o
wer ¥ Whew Scafager aeted NG S e womn. )0

W@ﬁw@@%mﬁawﬂmzwﬁw@é‘r@w@mﬁ
&1 YA A |
v Wﬁ-&nﬁqmmﬂuwﬁammm@m)mwaﬁné
mﬁvmﬁﬁa?ﬁﬁmwﬂuwmmﬁuhwmﬁw(ﬁm)waﬁwa
ﬁ@w%ﬁ—rﬁwﬁmﬁaﬁmm%mml
mhwﬂuﬁh;cﬁﬁﬁﬁa(cm)muﬁewﬁeﬁwﬁﬁaﬁ%amhﬁtmm
Wmﬁuﬁmm@gﬁmwmﬁm%ﬁmzﬁ
PIEHITS IRT BT |

Wmmﬁﬁmﬁmwmﬁawﬁwwmwﬁm
ﬁwﬂ%wquﬁv&*ﬁmﬁ@cﬁﬂwwﬁﬁém Baslc

s TEEH, uRv ey @) R, sdaffs v qiite
Faior 2g afvard v s fe o

IGIS|

VFGR Ug @R

SHIGITIR Y @ grae sy &Rt AuiRe R @ Y a8 R il
e B W WMo WMV WRN Prpr 1008 Mun 30 @ w9
SwIGIgER e @1 wrerr @) s v L - T,
Syerel Rl GARRRT X1 arer f5 Rafy ¥ wrausy o

T R Iy
B TE saferg N

WIS T il yenf
fa smafy | (A
Eﬂ‘ WAV
mﬂ@[ 3]{\7?]7 ; _{_‘IE"‘] \'JT—'_” -

o ar Sar ()

111



-~

a1, Reis... ... 4. /2023
wais; Ule] rafersr2023, udar ##f sefer @t geerr qfar Her fred!

oreet ordl @ afor w1 IuEr Rear Smem @@ urenm orm B & wre Rrewdt o
AT Iolerel W AwATH B gRead T gr W, oior WS Braw 1006 @
forarar 30 (26) & dgaq Fqma I=afeucer B uftriga Rear omar

S Feren- @)
gsio watess L 1\®  /mfrer2023 a1, Reries....9../..8...12023
uferferfr:-

l. aefioer, d&fier gy wdferrer, frem far Gru) o i et |

2 aﬁf%ﬁm,ﬁzﬁawaﬁﬁﬂmﬁ’ﬂwﬁm(ﬁ{u.)aﬁsﬁ?%ﬁm
%QTW%%SWW@%@WW—%WWWW@
ez A VBT BT aIgd Ut Bl |

3. ugER #1 weer T ucer uftwmr swmer Redt Icwerer @ few wawrd
ity waifRa wees Ren Sar meouder o sty ureemef A
3cEferuger w1 HIge deiloR Wilel doblel UIgd BY Ul sifasy 3 afe
3T Ixdferueer A ddftrg BIE oft amrenm Afdr Rreadt ® 8 3 we
FE H oraTer Heen Jledad @ | 3rewen -IoTE o @b @Sl afifer

Tfer arr.aml. omd @ avgeret goft '
_——
» ) %
'“"4};“’ @ZSJ %ﬁ:‘ﬁn—ﬁeﬂ b))
} 112

Annexure-23 [

259






o
F A -

FHITEd Heigey (@t 'QTRQT) mﬁ_{em (q.g')}_ Annexu}e-zyaj[

. ¥ _ E-mail- modgmrew@mp.gov.in
%&%wx SNT /w2021 | ey fasiw O B\10) 20 2
) A1 ey v

e o wromfy wat

farlt o el g @Yo
mﬂmggﬂ

fawa - am werd wede TR wYo fren A @ @R wHE 224 /19 /1 224 /1€ /3,
224 /10 /4, 224 /1@ /6, 224 /16 /7, 224 /19 /11 &A1 02.114 o &3 uv whw
mﬁ&fﬁmmﬁ@amﬁ*mm(&aﬁm%m“%@mmﬂ
T8 ey faie 15032021 # dgifre wel A o awd |

el -~ STywT anaes f&FrE 15.03.2021

J
S weftn Ruiekn e g ae I aedie g who e da @
SET WHIE 224 /1@ /1, 224 /1Q /3, 24/1W/4, 24/1W /8, 24/14/7, 224 /1 /11
m‘moz.m%n(ﬁﬂqjﬁ)ﬁammwuﬁﬁmmﬂmtsmzomﬁ@;ﬁ@im

Ws@ﬁaﬁuﬁmhmﬁzﬂwﬁﬁﬁﬁw(wﬁmzﬁww

mﬁwaa*%nﬂ.n.ﬁwaﬁam1wa$WQW1oﬁﬁﬁamﬂa:ar—jsaq

i wreT-ua 3 sifenda d wrafea ¥ smdEE s far

mﬂm@mwﬁmﬁmmﬁmﬂm/ammwﬁﬁm
e ado /@fy Pl /GERE EAREER /U T wem /afdes e o wE
mnﬁwwmmmm$mam“aﬁmmmmmma-hﬂrff:.
forer dar B @WE WAG 224 /1W/1, 24 /1W /3, 24/19 /4, 224 /A /6, 224 /18,7
224 /1@ /11 @A 01.000 B0 mvﬁ]ﬂammmﬂmw%sw@w*
m%@)ﬁwmumﬁmmﬁwm$mw(mﬁwm
W@wﬁhmommmﬁﬁ)mwﬁnoﬂ%ﬁmﬁmmmm
mmmmmmﬁmwﬁmwfﬁmﬁaﬂmﬂmmﬁmm
&

1. mﬁimﬁa}aﬁﬁﬁﬂﬂmmwgﬁmam;mmﬁmwm
ﬁmmﬁaﬁmwaﬁﬁﬁmﬁ?ﬁaﬁaﬁﬁﬂﬁmmﬁm
et BT ¢ acwa o A Pl @1 AR e B d W siraerd s
grfl)

2 Uz 5 dzite wenl o B9 @ RAie | os WE & afER st @ A O
vafaediia S W dR AR B B |

arquTaT Seafiager g B ammd wrfard @ o | '
(etae el grT IAR) =, \
' sl AT R —

R

e

114



C Ny 262
Annexure-26

PR Hoaex (@fFer wwEn) Rrer—ar (@9)

i /0.9 56 /wfv /2023 Frar Rt —B1-8-00074
i,

S e,

DY ey o A8

S e At (Howo)

Avy - N v o @ o N g ¥ vl scefueer @
SIFET @ Haw W)

XK

Sy RvarwTa T AeET T80 IR FHo fren @ (1n) &
WOBO 310 IHAT 500 THS (2,023 B0) W Wil fgdl /wer v S@fueeT
SR 24072010 W 23072015 TH AN WlW HAR AT @ us W W 7|
Rrad st ¥ SUeel SIS @ U0 SuRT Wigd s H @el 4198
aediey Wi Swred o | e afar e Fregar § -

= : \ = @ sere (@odio #) |
: 1“' \ o 1000 |
s oy 250 1|
5 \ 2012 1050 |
- ~ \ 2013 \ 1398 1
: \ 2014 | 500 1,
~ '\ 2015 | i |
= T 1'[ — \ 4198 ‘I\

AR Trsr Wi )

me{ ]

__'/

W RN @

ey, e dar (wowo)

115



ﬁxure-ﬂ

F. No. 22-21/2020-IA.111
Government of India
Ministry of Environment, Forest and Climate Change
Impact Assessment Division
e e o
Indira ParyavaranBhawan
Jor Bagh Road, Aliganj
New Delhi - 110003
sujit.baju@gov.in

Date: 7t July, 2021

Office Memorandum

Subject: Standard Operating Procedure (SoP) for ldentification and handling of
violation cases under EIA Notification 2006 in compliance to order of
Hon'ble National Green Tribunal in O.A. No.34/2020 WZ - Regarding.

The Ministry had issued a notification number S.0.804(E), dated the
14t March, 2017 detailing the process for grant of Terms of Reference and
Environmental Clearance in respect of projects or activities which have started the
work on site and/or expanded the production beyond the limit of Prior EC or changed
the product mix without obtaining Prior EC under the EIA Notification, 2006.

2. This Notification was applicable for six months from the date of publication i.e.
14.03.2017 to 13.09.2017 and further based on court direction from 14.03.2018 to
13.04.2018.

3. Hon’ble NGT in Original Application No. 287 of 2020 in the matter of Dastak
N.G.O. Vs Synochem Organics Pvt. Ltd. &Ors. and in applications pertaining to same
subject matter in Original Application No. 298 of 2020 in Vineet Nagar Vs. Central
Ground Water Authority &Ors., vide order dated 03.06.2021 held that “(...) for past
violations, the concerned authorities are free to take appropriate action in
accordance with polluter pays principle, following due process”.

4, Further, the Hon'ble National Green Tribunal in O.A No. 34/2020 WZ in the
matter of Tanaji B. Gambhire vs. Chief Secretary, Government of Maharashtra and
ors., vide order dated 24.05.2021 has directed that “...a proper SoP be laid down
for grant of EC in such cases so as to address the gaps in binding law and
practice being currently followed. The MoEF may also consider circulating such
SoP to all SEIAAs in the country”.

5: Therefore, in compliance to the directions of the Hon'ble NGT a Standard
Operating Procedure (SoP) for dealing with violation cases is required to be drawn.The
Ministry is also seized of different categories of wiolation’ cases which have been

w,
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pending for want of an approved structural/procedural framework based on ‘Polluter
Pays Principle’ and ‘Principle of Proportionality’. It is undoubtedly important that
action under statutory provisions is taken against the defaulters/violators and a
decision on the closure of the project or activity or otherwise is taken expeditiously.

6. In the light of the above directions of the Hon’ble Tribunal and the issues
involved, the matter has accordingly been examined in detail in the Ministry. A
detailed SoP has accordingly been framed and is outlined herein. The ScP is also
guided by the observations / decisions of the Hon’ble Courts wherein principles of
proportionality and polluters pay have been outlined.

7. Relevant Court Cases on the issue: It is noted that while deciding issues related
to violations of the Environment Protection Act, 1986 on account of running the
project/activity without prior environmental clearance or in excess of capacity allowed
in such clearances, the Hon’ble courts have, inter-alia, deliberated on various
facets involving ‘violation’ cases and have enunciated principles of
‘Proportionality’ and ‘Polluter Pays’ in various decisions viz. Industrial Council for
Enviro-Legal Action Vs Union of India (the Bichhri village industrial pollution case)
(1996 SCC [3] 212); Alembic Pharmaceuticals Ltd. Vs Rohit Prajapati & Ors. (C.A. No.
1526 of 2016, order dated 1.4.2020) and Hindustan Copper Limited Vs Union of India
in (W.P. (C) No. 2364 of 2014, order dated 28.11.2014). The salient extracts of the
judgements are as under:

Issue 1: Proposal for grant of Environmental Clearance in violation cases - to be
considered on merits:

i. Hon’ble High Court of Jharkhand in the matter of Hindustan Copper Limited

Vs Union of India in W.P. (C) No. 2364 of 2014, vide order dated 28.11.20 14
Held: (...) action for alleged violation would be an independent and
separate proceeding and therefore, consideration of proposal for
environment clearance cannot await initiation of action against the project
proponent.”

“...) the proposal of the petitioner company for environmental
clearance must be examined on its merits, independent of any
proposed action for the alleged violation of the environmental laws.”

ii. Hon’ble Madras High Court in the matter of Puducherry Environment
Protection Association Vs The Union of India in W.P. No. 11189 of 2017, vide
order dated 13.10.2017

Held “27. The question is whether an establishment contributing to the
economy of the country and providing livelihood to hundreds of people
should be closed down only because of failure to obtain prior environmental
clearance, even though the establishment may not otherwise be violating
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pollution laws or the pollution, if any, can conveniently and effectively be
checked. The answer necessarily has to be in the negative.”

“29. It is reiterated that protection of environment and prevention of
environmental pollution and degradation are non-negotiable. At the same
time, the Court cannot altogether ignore the economy of the Nation and the
need to protect the livelihood of hundreds of employees employed in
projects, which as stated above, otherwise comply with or can be made to
comply with norms.”

Issue 2: Environmental Clearance — Prospective & not ex-post facto:

Hon’ble Supreme Court in the matter of Common Cause Vs Union of India in
W.P. (C) No. 114 of 2014, vide order dated 2.8.2017

Held: “(...) an EC will come into force not earlier than the date of its
grant.”

Issue 3: ‘Principles of Proportionality’ - to be applied:

Hon’ble Supreme Court in the matter of Alembic Pharmaceuticals Ltd. Vs Rohit
Prajapati & Ors. in C.A. No. 1526 of 2016, vide order dated 1.4.2020

Held: “(...) this Court must take a balanced approach which holds the
industries to account for having operated without environmental
clearances in the past without ordering a closure of operations. The
directions of the NGT for the revocation of the ECs and for closure of the
units do not accord with the principle of proportionality”

Issue 4: ‘Polluter pays’ principle &

&
Issue 5: Costs for remedial measures implicit in Sections 3 & 5 of Environment
(Protection) Act, 1986.

Hon’ble Supreme Court in the matter of Indian Council for Enviro- Legal Action
Vs Union of India (the Bichhri village industrial pollution case) in (1996 SCC [3]
212)

Held:

a) The Central Government is empowered to take all measures and issue
all such directions as are called for the above purpose. The said powers
will include giving directions ... and also the power to impose the cost
of remedial measures on the offending industry and utilize the amount so
recovered for carrying out remedial measures........
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b) Levy of costs required for carrying out remedial measures is
implicit in Sections 3 and 5 which are couched in very wide and
expansive language. Sections 3 and 5 of the Environment (Protection) Act,
1986, apart from other provisions of Water and Air Acts, empower the
Government to make all such directions and take all such measures as
are necessary or expedient for protecting and promoting the
‘environment’, which expression has been defined in very wide and
expansive terms in Section 2 (a) of the Environment (Protection) Act. This
power includes the power to prohibit an activity, close an industry, direct
to carry out remedial measures, and wherever necessary impose the cost
of remedial measures upon the offending industry.

¢) The question of liability of the respondents to defray the costs of
remedial measures can also be looked into from accepted universally
sound principle, viz., the "Polluter Pays" Principle. "The polluter pays
principle demands that the financial costs of preventing or remedying
damage caused by pollution should lie with the undertakings which
cause the pollution, or produce the goods which cause the pollution”,

8. Legal provisions:

1. The Environment (Protection) Act, 1986 mandates the Central Government to take
all measures as it deems necessary or expedient for the purpose of protecting and
improving the quality of the environment and preventing, controlling and abating
environmental pollution (reference sub-section (1) of Section 3 of Environment
(Protection) Act, 1986). Further, clause (xiv) of sub-section (2) of Section 3 of the
Environment (Protection) Act, 1986 specifies that the measures stipulated under sub-
section (1) of Section 3 of the Environment (Protection) Act 1986 includes ‘such other

matters as the Central Government deems necessary or expedient for the purpose of

securing effective implementation of the provisions of this Act.

ii. Further, notwithstanding anything contained in any other law but subject to the
provisions of the Environment Protection Act, 1986, Section 5 of the Environment
(Protection) Act, 1986, provides that the Central Government may, in the exercise of
powers and performance of Central Government functions under the said Act, issue
directions in writing to any person, officer or any authority and such person, officer or
authority shall be bound to comply with such directions.

9. Definition of Violation and Non-compliance:

The Standard Operating Procedure (SoP) considers “Violation’ & ‘Non-
compliance’ from the following perspective:

%
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i. “Violation” means cases where projects have either started the construction work or
installation or excavation, whichever is earlier, on site or have expanded the
production capacity and / or project area beyond the limit specified in the
Environmental Clearance (Prior-EC) without obtaining Prior-EC or change of scope
without prior approval from the Ministry.

ii. “Non-compliance” means non-compliance of terms and conditions prescribed by the
Regulatory Authority in the Prior Environment Clearance accorded to the project.

10. Standard Operating Procedure - Guiding Principles:

i. Without prejudice to any other consequences, action has to be initiated under
section 15 read with section 19 of The Environment (Protection) Act, 1986 against
all violations.

ii. Projects not allowable/permissible, for grant of EC, as per extant regulations: To be
demolished.

iii. Projects allowable/permissible, if prior EC had been taken as per extant
regulations: To be closed until EC is granted (if no prior EC has been taken) or to
revert to permitted production level (in case prior EC has been granted).

iv. Polluter pays: Violators to pay for violation period - proportionate to the scale of
project and extent of commercial transaction.

v. Setting up a mechanism for reporting of violation to the regulatory authority(ies).

11. SOP for dealing with the violation cases:

Step 1: Closure or Revision

Sl no. | Status of EC Actions ]
1 If no prior EC has been taken Order to close its operation |
2. If prior EC is available for|Order to revert the activity/ |
existing/old unit production to permissible limits. |
3. If prior EC was not required for | Restrict the activity/production to |
earlier production level but is now | the extent to which prior EC was not |
required required. |

Step 2: Action under Environment (Projection) Act, 1986

Action under section 15 read with section19 of the Environment (Protection] Act, 1986
shall be initiated against the violators.

A
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Step: 3: Appraisal under EIA Notification, 2006

The permissibility of the project shall be examined from the perspective of whether
such activity/project was at all eligible for the grant of prior EC.

A. If not permissible:

i. The project shall be ordered for the demolition/closure after issuing show cause
notice and providing an opportunity of hearing.

Ex. If a red industry is functioning in a CRZ-I area which means that the activity was, in
the first place, not permitted at the time of commencement of project. Therefore, the
activity is not permissible and therefore it shall be closed & demolished.

ii. Respective regulatory authorities shall issue directions under section 5 of the
Environment (Protection) Act, 1986 for such closure & demolition of the
project/activity.

B. If permissible:

i. As per extant regulations at the time of scoping, if it is viewed that the project
activity is otherwise permissible, Terms of Reference (TOR) shall be issued with
directions to complete the impact assessment studies & submit Environmental Impact
Assessment (EIA) report & Environmental Management Plan (EMP) in a time bound
manner.

ii. Such cases of violation shall be subject to appropriate
(a) Damage Assessment
(b) Remedial Plan and

(c) Community Augmentation Plan by the Central level Sectoral Expert Appraisal
Committees or State/Union Territory Level Expert Appraisal Committees, as the case
may be.

iii. The Competent Authority shall issue directions to the project proponent, under
section 5 of the Environment (Protection) Act, 1986 on case to case basis mandating
payment of such amount (as may be determined based on Polluters Pay principle) and
undertaking activities relating to Remedial Plan and Community Augmentation Plan
(to restore environmental damage caused including its social aspects).

iv. Upon submission of the EIA & EMP report, the project shall be appraised by the
Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, as if it was a new proposal. If, on
examination of the EIA/EMP report, the project is considered permissible for operation
as per extant regulations, the requisite Environmental Clearance shall be
issued which shall be effective from the date of issue.

v. However, during appraisal after examination if it is found that even though the
project may be permissible but not environmentally sustainable in its present

-
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form/configuration/features then the project shall be directed to be modified so
that the project would be environmentally sustainable.

vi. If, however, it is not considered appropriate to issue EC, the project shall be
directed to be demolished/ closed. If such proposal is a case of expansion, the
project shall be directed to revert back to the extent of activity for which EC had
been granted earlier or to revert back to the extent of activity for which EC was
not required (as the case may be).

vii. Central Sectoral Expert Appraisal Committees or the State/Union Territory Level
Expert Appraisal Committees, as the case may be, may insist upon public hearing to
be conducted for such categories of projects for which the EIA Notification 2006, as
amended from time to time, requires the public hearing to be conducted.

viii. The project proponent will be required to submit a bank guarantee equivalent to
the amount of Remediation Plan and Natural & Community Resource
Augmentation Plan with Central / the State Pollution Control Board (depending
on whether it is appraised at Ministry or by SEIAA). The quantification of such
liability will be recommended by Expert Appraisal Committee and finalized by
Regulatory Authority. The bank guarantee shall be deposited prior to the grant of
environmental clearance and will be released after successful implementation of
the Remediation plan and Natural & Community Resource Augmentation Plan.

Note - The activities, as per above clauses, shall be undertaken simultaneously
wherever feasible. Environmental Clearance, if granted, to such projects or activities,
after due appraisal of EIA/EMP report, shall be effective only from the date of
issuance of such clearance and shall be subject to compliance of obligations towards
Damage Assessment, Remedial Plan & Community Augmentation Plan, etc. finalized
in each case.

12. Penalty provisions for Violation cases and applications:
a. For new projects:

i_, Where operation has not commenced: 1% of the total project cost incurred up
to the date of filing of application along with EIA/EMP report; [Ex: Rs.1 lakh for
project cost of Rs.1 Cr]

ii., Where operations have commenced without EC: 1% of the total project cost
incurred up to the date of filing of application along with EIA/EMP report PLUS
0.25% of the total turnover during the period of violation. [Ex: For Rs. 100 Cr
project cost and Rs.100 Cr total turnover, the penalty shall be Rs.1 Cr + Rs.
0.25 Cr = Rs.1.25 Cr]

gd\/
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b. For expansion projects:

i.  Where operation/production with expanded capacity has not commenced:

1% of the project cost, attributable to the expansion, incurred up to the date of

filing of application along with EIA/EMP report,
ii.  Where operation/ production with expanded capacity have commenced:

period of violation,

12.1. Without prejudice to obligation as per (@) & (b) above, where the project or
activity is considered for appraisal as above & the project proponent fails to provide
required information or requisite documents or complete the requisite study for the
purpose of EIA/EMP reports or does not furnish such reports within such period, as
specified by the appraisal committee, without reasonable cause, it shall be inferred
that the project proponent is not serious enough and the project or activity shall be
directed to be demolished / closed.

12.2. The percentage rates, as above, shall be halved if the project proponent suo-moto
Teports such violations without such violations coming to the knowledge of the
Government either on inquiry or complaint.

12.3. The penalty, as above, shall be in addition to liability for carrying out various
remedial measures which shall be worked out based on the damage assessment for
quantifying the environmental damage caused due to unauthorized project activity [as
per Step 3 enumerated above].

13. Identification of Violation cases:

With a view to protecting the environment and to expeditiously bring violators into
a regulatory regime so as to prevent & control environment damage caused by such
violation & to determine whether operation of such projects is permissible and to take

for causing damage to the environment.’l‘herefore, in exercise of the powers conferred
under Section 5 of the Environment (Protection) Act, 1986, the Central Government
hereby directs that:-

i.  State Pollution Control Boards & Union Territory Pollution Control Committees,
before grant or renewal of Consents under Water(Prevention & Control of
Pollution) Act, 1974 & Air (Prevention& Control of Pollution) Act, 1981, shall
ensure that the project proponents applies for or possess valid Prior
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Environmental Clearance in terms of extant EIA Notification and shall not grant
or renew CTO (Consent to Operate) unless Environment Clearance (if
applicable) has been obtained.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall identify cases of violation
under their respective jurisdiction, report such cases to the Ministry or
State/Union Territory Level Environmental Impact Assessment Authority, as
the case may be and also revoke CTO, if granted to the unit after giving an
opportunity of being heard.

The Central Pollution Control Board, all State Pollution Control Boards and all
Union Territory Pollution Control Committees shall expeditiously examine the
references, received from public and other bodies, relating to violations and take
necessary steps as per (ii) above.

14. This is issued with the approval of the Competent Authority.

To

P W ke e

(Dr. 8ujit Kumar Bajgﬁyee}

Joint Secretary (IA)

Chairperson/Member Secretary of Central Pollution Control Board
Chairperson/Member Secretaries of all the SEIAAs /SEACs
Chairman/Members of all the Expert Appraisal Committees

Chairman/Members of all the State Pollution Control Boards and Union
Territory Pollution Control Committees

Copy for information:

PS to Hon’ble Minister for Environment, Forest and Climate Change

1
2. PS to Hon’ble MoS for Environment, Forest and Climate Change
3. PPS to Secretary(EF&CC)

4.,
5
6

PPS to AS(RS) / AS (RA)/ AS (UD)/ JS(JT) / JS (MP)/ JS (NPG)

. All the officers of IA Division
. Website of MoEF&CC/PARIVESH /Guard file

Copy (by email) also forwarded to the Registrar, NGT, in compliance to instruction
given in O.A No. 34/2020 WZ in the matter of Tanaji B. Gambhire vs. Chief Secretary,
Government of Maharashtra and ors.(order dated 24.05.2021).
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[ Annexure-28

T :
ok J By Speed Post
No. Z-11013/50/2C18-IA.II (M)
Government oi India
Ministry of Environment, Forast and Climate Change
Impact Assessment Division
E S
Indira Paryavaran Bhawan
Vayu Wing, 3" Floor, Aliganj,
Jor Bagh Road, New Delhi-110 003

Dated: 4" July, 2018

OFFICE MEMORANDUM

Sub.: Implementation of directions of the Hon‘tle Supreme Court Order
dated the 2"August 2017 in Writ Petiticn (Civil) No. 114 of 2014 in
the matter of Common Cause versus Union of India and Ors. and
compliances of the Ministry’s O.M. No. 3-50/2017-IA.III(Pt.), dated
30.05.2018-regarding

Reference is invited to the Ministry's Office Memorandum No. 3-50/2017-1A.111
(Pt.), dated 30.05.2018 for consideration of mining proposal w.r.t. directions of the
Hon‘ble Supreme Court Order dated the 2" August 2017. Copy of OM is enclosed for
ready reference.

2. The Hon’ble Supreme Court, vide judgment dated the 2™ August, 2017 in Writ
Petition (Civil) No. 114 of 2014 in the matter of Comimon Cause versus Union of
India and Ors. has passed a detailed crder interpreting Section 21(5) of the MMDR
Act and directing payment of 100% penalty for illegal mining operations with
reference to the relevant statutes, which inter-alia, include the Environment
(Protection) Act, 1986, the Water (Prevention and Contral of Pollution) Act, 1974, the
Air (Prevention and Control of Pollution) Act, 1981, the Forest (Conservation) Act,
1980 and the Mines and Minerals (Development & Regulation) Act, 1957,

3 The Ministry has issued the above mentioned OM on 30.05.2018 for
censideration of mining proposal w.r.t. Hein'ole Sucremne Court Order dated the 2™
August 2017 in Writ Petition (Civil) No. 114 o 2014 in the matter of Common Cause
versus Union of India and Ors. The Office Memorandum inter-alia includes the
following additional conditions in TCRs/ ECsto be issued for mining project under the
provision of S.0. 804(E) dated 14.03.2017 and.subsequent amendments:-

(). The project proponent shall give an undertaking by way of affidavit to comply
with all the statutory requirements ‘and judgment of Hon'ble Supreme Court
dated the 2"August 2017 in Writ Petition (Civil) No. 114 of 2014 in the matter of
Common Cause versus Union of India and Ors. before grant of ToR/ EC. The
undertaking inter-alia include commitment of the PP not to repeat any such
violation in future. -'

(ii). In case of violation of above undartaking, the Environmental Clearance shall be
liable to be terminated forthwith.
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(Hi). The Environmental Clearance will not be operational till such time the Project
Proponent complies with all the statutory requirements and judgment of Hon'ble
Supreme Court dated the 2" August 2017 in Writ Petition (Civil) No. 114 of 2014
in the matter of Common Cause versus Union of India and Ors,

(lv). State Government concerned shall ensure that mining operation shall not
commence till the entire compensation levied, if any, for illegal mining is paid by
the Project Proponent through their respective Department of Mining & Geology
in strict compliance of judgment of Hor'ble Supreme Court dated the ™ August
2017 in Writ Petition (Civil) No. 114 of 2014 in the matter of Common Cause
versus Union of India and Ors.

4, The matter has been examined in the Ministry and the undersigned is hereby
directed to request the Department of Mines and Geology, State Government
concerned to ensure that mining operation shall not commence till the entire
compensation levied, If any, for illegal mining paid by the Project Proponent
through their respective Department of Mining & Geology in strict
compliance of judgment of Hon'ble Supreme Court dated the 2™ August
2017 in Writ Petition (Civil) No. 114 of 2014 In the matter of Common Cause
versus Union of India and Ors, The detailed action taken report may kindly
be submitted to this Ministry within 3q days from the receipt of this
communication for further necessary action.

5. This issues with the approval of Competent Authority. =
il
<~
(9:‘-' .B. Lal)
Scientist ‘E’/Add|. Director
To,
1). The Secretary, Department of Mines and Geology, Government of Andhra Pradesh,

Hyderabad,
2). The Member Secretary Andhra Ppradoch Swate  Pollution Contro| Board,
Paryavaran Bhawan, A-3 Industrial Estate, Sanath Nagar, Hyderabad - 500 018.

Copy to
18

Address of Lessee State File No,

M/s KCP Ltd., Plot No. 116 A/A, Road No. Andhra J-11015/158/2013-
12, MLA Colony, Banjara Hills, Pradesh IA.II(M)

Hyderabad, 500034

2. The Additional Principal Chief Conservator of Forests (), Ministry of
Environment, Forest and Climate Change, Regional Office (SEZ), I*and 11" Flggr,

Handloom Export Promotion Council, 34, Cathedral Garden Road, Nungambakkam,
Chennai - 600034

3. Guard File e
4. MOEF&CC Website Q\W\C)

/

/

T
(%.,B-B’.{ai )

Scientist 'E'/Add]. Director
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| = S — e |
XGNNe. 25022 Dated 25| 2\1Y "

REGIONAL OFFICE
M.P.POLLUTION CONTROIL, BOARD L ’

” THG- F90NEHRU NAGAR REWA (M.P.} 486001.
q 0 Lp [ 1
o, (B ROMPPCBITECHA 2015 Rewa,Dae © 2T l 1 -.
', '
MIS, Asthg ?.};nslrllcliml & Minerals ( Stane Crushcer)
Pro. Shet Samtash Sknrma d L
Vil Bhaluba, Tah Raipurkaveiulian
ist- Rewa (M., ;
Sub. Renewal of Consent of the Board u /s 21 of Ajr (Prevention & control of Polliztion )
Act 1981.

Refl: Vour applieation No.G66564 Dated 11.13.13

With reference 1o your above application, the consent of the Board 1/S.21 uf A

trreventiond: control of  Poltution ) Act 1981 is hiereby rencwed for the period of three yewrs 1om
002,12 10 31,010 subject o the fullithnen of terms and cogdilions incorporated in 111:.: cunscil
cier No253UROMPPCRATECTIAN O Rewa de02.11.10 issifed to you by this office with
additional conditions, memioned bellow -
Iiis consent is valid to product and praduciion capacily of ;

Stane i 1008 MUT. Y ear (Ten Thousand Metric Tones Per Year aniy)
ADDITIONAL CONDITTONS
fndustry shall have to implement the tollowing pollution contre! me
NotHicauon with in 03 awouths from the date ol issue of this letter,
sl Dost contaimment ¢ suppressian svatenm ncluding watey SPraying svsie
1 Comstraction of wind breaking walls of sutlicient Leipht.

|
s L amarneon ol e mettlicd soud with in the premises, |
Y Repula cleaning and wetting ol the ground with in the premises, !
b Lt of the yreen beh atong the periphicry,
03, Phe suspended paslicukile mater (SEM) mensured between U3 mies. and 10 miors g

provess equipment of the stone crusher unit stiall not exceed 600 pg/m3.
Ul industry shall submit ambient air quatity moritoring repost 1o the board ance in six months.
US.Industry shall have to submit covitonmental statement as per the provisions of the Envire
thotection)Act I‘JR()l for the year ending 3 1% march every vear an or before

aAsures as presciibod b 1ops

i tor the equipmient o i |

i Jii)‘

aenl
10 September o ihe

[ERRTTY !

B6.Any changt in process. mw maeri

mbnned teothe Bonrd, For any ¢

shinined.

als, production capacity, capit
nhuncement of nbove prior permiiss

al investimen ete, shall b
ien of the Board shall he i

L] . . - -
Picuse acknowledae the receipt ot this leter,

FFor aind on behalf of the
M.I". Pollution control bourd

* h : I
!{{‘;;zmrm—:cl‘ I

M. TPollution Control Board

o
‘,(‘fl?\w:l (ML)

)

!
i e
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Conse : '
onsent Order M.P. Pollution Control Boagd —~ lewa
o 111G - 190-19 1, Nehru Nam,r-(?ﬁlu/n_:. Rewa
(E-mail-ropcb-rewa® mp.gov.in & rorewa_peb @ redifimail.cors)

Lﬁﬁi_ig-s*ﬂffg_t_j Eé;_iﬂ;enowul | {vauomy (aw:3110172025 | [consentno: | [PCBID-16935

Quiward No:-15304,.1 17112022 Consent No:AW-106616

To,
The Occupler, 5?‘

Mis Astha Construction & Minerals Stone Crusher, Category: Red/Small
¥hasra, Ho. 22471 Rakwa - 0.060 Hector ,
Village- Bhaluha, Tehsil- Raipur Karchullyan, Distt - Rewa, (MP).

Subject:  Rencwal of Consent under section 25(5) of the Waler (Prevention &Control of Poliution) Act, 1974 & under sectlon

21 ol the Alr (Provention & Control of Poltution) Act 1981 .

Rof: Your renewal ol Consent  Application Receipt No. 1233652 Dt. 27/09/2022 .

Wilh refarence to your above application renewal of consent is here by granted up to 31/01/2025
in the schedule of the consent Issued to you by the Board

subject (o the fulfiiment of  the tenns & condilions Jdncotporaled
along with the additional conditions mentionad

vido consent /{CCA Operale) no:-AW-5645MOMPPCB/TECH daled 03/04/2014.

below:
SUBJECT TO THE FOLLOWING CONDITIONS :-

2. Localion: Khasra. No. 224/1 Rakwa - 0.060 Hector ,Village- Bhaluha, Tehsil-
Moblle Me.7048053381. Latitude- 24.5602 Longitude- 81.4119.

Raipur Karchuliyan, Distt - Rewa (M.P.)

b. The capital Investment in lakhs: Rs.15.0

¢. Product & Production Capaclty:

" Product | Produclion Capacity e
"1. Stone Gitli__| 10,000.00 MT/ Year (Ten Thousand MT /Year Only) o |

Nole — 1. For any change in above Industry shatl obtain fresh consent from the board.

The Validity of the consent is up 10 31/01/2025 and has lo be renevied belore expiry of consent valicity.
aso fees in this regard shall bo submitled lo this office 6 months Lefore expiry of

application through XGN with annual lice
the right to amend/cancel / revoke the above condition In part or wholp as anz

\he consentAuthorization, Board reserves

when required.

Enclosures:-

* conditions under Waler Act
* conditions under Alr Act

* General conditions
Rogional Olficar

MPPCB-Rowa

Signature P_\?}_\' rfied

anphrvdag Mon UL .
GC_,“,‘I “' y s Digitally Signed 14 VAE S Y
it PUSPENDRAEINGH, S.E. 5 o
pasts L S Date: 11/11/2042 02:31:10 PM rUSHPENDIIA SINGH
(Organic Authentication va AADIIAR Trum UIDAY Server) Repional Ofticer

TPAV # IDRDY4ACE
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